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ENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

O.A. No. 170 of 2005. 

Shri Chandidas Baidya 

MrJ.L.Sarkar 

DATE OF DECISION: 28.06.2005 

APPLICANT(S) 

ADVOCATE FOR THE 
APPLICANT(S) 

- VERSUS- 

U.O.I. & Ors. 	 RESPONDENT(S) 

Mr. G. Baishya, Srj. C.G.S.0 
	

ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLEMR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

Whether Reporters of local papers may be allowed to see the 
judgments? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
judgment? 

Whether the judgment is to be circulated to the other 
Benches? 

Judgment delivered by Hon'ble Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNALV  GUWAHATI BENCH 

Original Application No 170 of 2005 

Date of Order .,This, the 28th Day of June, 2005 

A 

THE;.H0N.BLE MR. JUSTICE G. SIVARAJN, VICE CHAIRIVIAN.. 

Shri Chandidas Baidya 
Assistant :Comthissioner 
Central Excise iNagaon. 	 . Applicant. 

By Advocates S./Shri J. L. Sarkar & S. Nath. 

- Versus 	 - 

Union.df 5 lndia 
• 	 Through -The Secretary.  

• 	 Mi'nistry of .Finance 
Department of Revenue 

• GovernmentL .of India 
• Nor.t1iB1ock,New.Delhi;. 

Ceiitrai Board of Exciseand. Customs 
• 	 Goiernment of India (Through its Chairman) 

Noth Block. 	 ' S  

New Delhi 

The Chief :Cornrnissioner - 
Central Excise & Customs 
Shi1l'ong Zone.,. Shil'lóng 

• 	 Neghalay.'' 

The Commissioner 	• 
Central 'Exise. 
Shillong$eghalaya. 	• 	 .Respondents. 

ByMr. Gc,aishra Sr.: C..G.S.. 	. 

RD ER (ORAL) 

S1VARAIAN, I. (V.C.) 

The applicant is working as Assistant 

Commissioner, Central Excise, Nagaon since. 1.1.2003. 

Accordirg.to iirn-.-since he is posted in the N. E. 

• • Region, he, is eititIed to- stay longer in the station of 

his posting onhis option as per the transfer policy 

* 	 --i 	
- 
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and he had duly intimated his willingness, to continue 

in the present station on the ground of retirement only 

after one year and five months. It is the grievance of 

the applicant that in spite of submission of transfer 

proforma wherein these facts are stated he has been 

transferred to Kolkáta. 

2. 	' .1 have heard Mr. J. L. Sarkar, learned counsel 

for the applicant and Mr. G. Baishya, learned Sr. C. G. 

S. C. for the respondents. Mr. Sarkar submits that this 
/ 

transfer' order is passed towards the end of June which 

is against the normal norms that general transfer will 

be effected. only in the month of March as far as 

possible. Counsel submits, that the applicant isdue to 

retire on 30.11.2006' and that the applicant had only 

completed two' years of service in the presnt station. 

Counsel submits that the applicant had 'made 

representations dated 23.6.2005 (Annexure-F Series) 

befor the second, third and fourth respondents. 

Counsel also relied on the orders passed by this 

Tribunal in the very same cases. Ir. Baishya, Sr. 

C.G.S.C.., on the  other hand, ' submits that these 

transfer order are passed after due consideration of 

relevant circumstances. He further submits that since 

this is a chain transfer of 276 offi.cers any interim 

order' to be passed will prejudicially 'affect public 

interest. 
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3. 	Having considered the rival submissions, I am 

of the view that this application can be disposed of at 

the adm±ssion stage itself with directions. Since the 

applicant in his transfer proforma submitted to the 

Government had clearly stated that he is dae to retire 

on 30. ii.. 2006 and that he had comp1eed only two years 

of service in the present station, I direct the second 

respondent to consider the representation (Anneue-F 

Series) submitted by the applicant in the light of the 

above and pass appropriate orders thereon in accordance 

with law within aperiod of six weeks from today. In 

the meantime, if the applicant and the person who is to 

join in the place of the applicant have not been 

relieved as on today, the applicant will be allowed, to 

continue in the present station till a decision is 

taken in the matter as directed hereirxabove. 

The application is disposed of as above. The 

applicant will. produce this order before the second 

respondent for compliance. 

(G.SIVM4JAN) 
VICE CHAIRMAN 

0 
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IN THE CENTRAL ADMINISTRATIVE TB 	k: 	AlI BENCH 

O.A. 1{0I2005 

Shri Chandidas Baidya 

-Vs- 

Union of India & Ors. 

Synopsis of the Application 

The applicant is working as Assistant Commissioner, Nagaon. He was posted in 
Nagaon w.e.f. 1.1.2003. 

The applicant being posted in the North Eastern Region of India, he is entitled to 
stay longer in the station of his posting on his option as per the transfer policy. He had 
duly intimated his willingness to continue in the present station on the ground of 
retirement only after one year 5 months. 

By order dated 21-06-2005, the applicant has been transferred to Kolkata 
Central Excise. It is stated that the applicant has not been released from his present 
post as yet. 

The aforesaid transfer order has been issued without applicant of mind ignoring 
the existing policies of transfer and posting to the North Eastern region. Moreover, the 
said transfer order has been issued on 21-06-2005 violating the transfer policy. The 
Order dated has been issued to accommodate some officers on the basis of their 
representation. 

The transfer order has been issued on 21.06.2005 with direction to submit 
compliance report of relieve of officers by the 15 th  June, 2005 and thus denying natural 
justice on legitimate representation. This depicts hasty action without application of mind. 

The Hon'ble Tribunal in a number of cases has disposed of Number of Original 
Applications. e.g..: 127, 129, 130, 131, 136, 142, 144 of 2005. 

4/ 
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I 
In The entral Administrative Tribunal 

Guwahati Bench :: Guwahati 

(An application under Section 19 of the Administrative Tribunal Act, 1985) 

c 
O.A. No. 	 /2005 

Shri Chandidas Baidya 

Assistant Commissioner 

Central Excise Nagaon. 

---------Applicant 

Vs-------- 

Union of India 

Through the Secretary, 

Ministry of Finance, 

Department of Revenue, 

Govt. of India, 

North Block, New Delhi. 

Central Board of Excise and Customs, 

Govt. of India (Through its Chairman,), 

North Block, 

New Delhi. 

The Chief Commissioner, 

Central Excise & Customs, 

Shillong Zone, Shillong, Meghalaya 

The Commissioner 

Central Excise 

Shillong, Meghalaya. 

Respondents. 
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Details of the Applications: 

Particulars of the order against which the application is made: 

This application is made against the orde No.94/2005 21-06-2005 SI No. 	z~ 

181 of transfer of the applicant from Nagaon to Central Excise, Kolkata before 

completion of 3 years of working at Nagaon, Central Excise and violating the direction in 

Transfer policy, 2005 and other directives of the Policy and the policy of posting in N.E. 

Region and choice station, The applicant shall retire wef. 30.11.2006. i.e. he has only I 

year 5 months of service and he is under protection of policy against transfer before 

retirement for preparatory ground. 

Jurisdiction: 

The Applicant declares that the subject matter of this Application is within 

the jurisdiction of the Hon'ble Tribunal. 

Limitation: 

The applicant declares that the application is within the Period of limitation 

under section 21 of the Administrative Tribunal Act, 1985. 

Facts of the case: 

4.1 	That the applicant is a citizen of India and as such is entitled to the rights 

and privileges guaranteed by the constitution of India. He is a member of the scheduled 

caste community. 

4.2. 	The applicant was working at Guwahati, Central Excise as 

Superintendent, Central Excise and promoted and transferred as Assistant Commis-

sioner, Nogaon with effect from 1.1.2003. He is in group - "A" service. 

4.3. 	That the date of retirement of the applicant on superannuation is 

30.11.2006. He has as such about 1 year and 5 months. i.e. less than two years of 

service. The applicant has legitimate expectation that during this end of service under 

the welfare policy he would not be disturbed form present place of posting in his home 

region. His home town is Guwahati, which is nearer to Nagaon. 

4.4. 	That the offices posted in N.E. Region are entitled to the benefit of the 

posting as governed bythe incentive for serving in Hard Zone of N.E. region. The 

applicant is entitled to the incentives of choice posting. The applicant has not completed 

3 years in Nagaon. 

Copy of the tenure posting scheme is enclosed as Annexure - A. 

Copy of the policy from Swamy's compilation is enclosed as Annexure - B. 

LI 
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4.5 	That under the tenure system of posting in N.E.Region the tenure may be 

extended when the employee concerned is prepared to stay longer. The applicant has 

prayed for continuing his posting at Nogaon. After serving in N.E. Region the applicant 

has a scope and right for choice of station. The C.B.E.C. has also circulated Transfer 

Policy, 2005. Clause 5.8. of the said policy stipulates that the officers of N.E. Region will 

get preference to stations of their choice. The applicant states that he has prayed for 

choice station at Nagaon. CJ 

Copy of the said Transfer Policy is enclosed as Annexure - C. 

4.6. That options were called for by the Department in prescribed form and the 

applicant submitted his Option on 02.05.05 praying forretain at Nagaon, which is nearer 

to his home town, Guwahati, specifically mentioning the ground of his retirement with 

effect from 30.11.2006. 

Copy of the option dated . 2/5/05 is enclosed a Annexure - D. 

4.7. That an order 21.06.2005. has been issued by the Central Board of Excise 

& Customs by which number of Group-'A' officers have been transferred. The name of 

applicant appears against SI. No. 181. He has been transferred from Nogaon to Kolkata. 

Copy of the order dated 21.06.2005 is enclosed as Annexure - E. 

4.8. That the transfer order has been issued to accommodate other officers on 

their requests without considering applicant's case. The order of transfer of the applicant 

has been issued in complete disregard of the policy of tenure posting in N.E. Region and 

choice posting. This also ignores the transfer policy of the CBEC, 2005. 

	

4.9. 	That the applicant has been transferred without application of mind. This 

has been done as a routine exercise of power, and without considering the relevant 

facts, and the option of the applicant. The fact of retirement only after 1 year 5 months 

also has not been taken into consideration. 

	

4.10. 	That the said order dated 21.06.2005. has been issued mechanically even 

ignoring the instruction and enunciated policy as laid down in Para 2.1 (g) of the said 

Transfer Policy, which mandates that annual Transfer orders shall be normally issued by 

3 0th April and, in any case not later than 31 hI  May of the year. 
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4.11. 	That the applicant has not received the order of Transfer dated 2 1/6/2005. 

but on hearing of the same he has collected the same from his colleague and submitted 

a representation dated 23.06.2005. to the Chairman, CEBC through proper channel with 

a request to retain him in the present place of posting or post him in home town Guwahati 	_- 

on the ground of his retirement on superannuation after 1 year 5 months. He has also 

submitted representation dated 23.06.2005. to the Chief Commissioner & 

Commissioner, Central Excise, Shillong requesting not to release him. He has received 

no reply. 

Copy of the representation dated 

23.06.2005. is enclosed as Annexure -F, Fl and F2. 

4.12. 	That the impugned order of transfer of the applicant dated 21.06.2005. has 

not been issued in public interest nor there is any reasonable administrative ground. 

4.13. 	That the manner  in which the order dated 21 .06.2005. has been issued 

does not appear to be as per Policy and Procedure of the Transfer Policy, 2005. The 

order is not transparent as to that the orders are issued as per recommendation of the 

Board/Placement Committee. The applicant has reasonable apprehension that the same 

has not been placed before the Placement Committee. 

4.14. 	That the applicant has not yet been released from present post. 

4.15. 	That this Hon'ble Tribunal in a number of cases has disposed of Original 

Applications involving similar question of fact and law with individual fact differences. 

e.g.: O.A. 127/2005 (Smt. K.M. Das Vs. Union of India & others) 

O.A. 129, 1340, 131 & 136 of 2005 (Shri G. Das, & others Vs UOl & others) 

O.A. 142/2005 (Mr. G.Panmei Vs UOI & others) 

O.A. 144/2005 (Shri C. Songate Vs UOl & others) 

Copies of the Orders in O.A. No. 127, O.A. Nos., 129, 130, 131, and 136, 142 & 

144 of 2005, dated 13.06.2005, 14.06.2005, 15.06.2005 are enclosed as Annexure 
C, H, I and J respectively. 



5. 	 Grounds For Relief with Legal Provisions. 

5.1 	For that the applicant has less than 2 years to retire. 

5.2. 	For that the order of Transfer has been issued before completed of tenure 

in N.E. Region. 

5.3. 	For that the order transfers the applicant to Kolkata before expiry of three 

years, violating the mandated transfer policy. 

5.4. 	For that the applicant has been denied the benefit of choice station 

posting after posting in N.E. Region. 

5.5 	For that the order of transfer posting of the applicant has been made 

without application of mind. 

5.6. 	For that transfer order is not in public interest nor in any reasonable 

administrative ground. 

5.7. 	For that the Transfer Order has been issued in June, 2005 violating the 

mandate of the Transfer policy. 

5.8. 	For that the order of transfer is whimsical and arbitrary and offends 

Articles 14 and 16 of the Constitution of India. 

5.9. 	For that the order of transfer of the applicant is not just and fair. 

5.10. 	For that in any event of the matter the applicant is entitled to the relief 

prayed for. 
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Details of the remedies exhausted 

The applicant declares that there is no other efficacious remedies under 

any Rule and this Hon'ble Tribunal is the only forum to adjudicate the 

subject matter. HoWever, the applicant has submitted a representation but 

without any reply. 

C-) 

Matters not previously filed or pending with any other court. 

The applicant declares that he has not filed any case on the subject 

mafter before any court, forum or any other institution. 

Relief Sought For 

Under the above facts and circumstances the applicant prays for the 

following relieves: 

8.1. 	The order of transfer of the applicant by order dated 21.06.2005. SI. No. 

181 be set aside and quashed. 

8.2. 	The applicant be allowed to continue in office in Nagaon or posted at 

Guwahati (Home town). 

8.3. 	Any other relief/reliefs the Hon'ble Tribunal may deem fit and proper. 

The above reliefs are prayed for on the grounds stated in para 5 above. 

Interim Relief: 

During thependency of this application the applicant prayer for the 

following interim reliefs. 

II 

9.1. 	The order dated 21-06-2005, SI. No. 181 of the transfer of the applicant 

be stayed/suspended and he be allowed to continue in his present place 

of posting. 
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9.2. 	Any other relief/reliefs the Hon'ble Tribunal may deem fit and proper. 

The above interim reliefs are prayed for on the grounds stated in Para 5 

above. 

10. 	This application is filed through the Advocate. 

11. 	Particulars of the Postal Order: 

IPONo. 	 2-t' 	j3tJb4 

Date of Issue. 

Issued From 

Payable at 
/ 

12. 	List of Enclosures: 	 As per Index 

Verification 

I, Chandidas Baidya, son of (Late) A.M. Baidya, aged 58 years, 7 months, 

resident of Nagaon, do hereby verify that the statements made in paragraphs 1, 4, 6 to 

12 are true to my knowledge and statements in para 2, 3 and 5 are true to my legal 

advice and that I have not suppressed any material fact. 

And I sign this verification on this 23 rd day of June, 2005 at Nagaon. 

(Chandidas Baidya) 
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APPENDIX –9 

INCENTIVES FOR SERVING IN REMOTE AREAS 

(G.I., MI?.. O.M. No. 20014/3/83-E, IV, datcd the 14th December, 1983, read with O.M. 
Nc'. 20014/3/83-1i. IV, datcd the 30th March, 1984, 27th July, 1984, CI,, M.F., U.O, No. 3943-E. 
IV.'84, dated the 17th October, 1984, O.M. No. F. 20014/3/83-E. IV, dated the 31st January, 
1985, 25th September, 1985, U.O. No. 824-E. 1V/86, dated the 1st April, 1986, O.M. No.. 
200 14/3,'83-E. IV, dated the 29th October, 1986, O.M. No. 20014/3/83-E. IV/E. 11(8), dated the 
11th May, 1987, 28th July, 1987, I5t July, 1988 and O.M. No. F. 20014/16/86-E. IV/E, 11(B), 
dated the 1st December, 1988 and O.M. No. 11 (2)/97-E. 11(B), dated the 22nd.July, 1998. 

Allowances and facilities admissible to various qategories of civilian 
Central Government employees serving in the North-Eastern Region compris-
ing the States of Ass am, Meghalaya, Manip%ir, Nagaland and Tripura and the 
Union Territories of Arunachal Pradesh and Mizoram, Andaman and Nicobar 
Islands and Lakshadweep.Islands. These orders also apply mutatis inutandis 
to officers psted to N-E Council, when they are stationed in the N-E Region 
and to the civilian Central Government employees including officers of All 
India Servicls posted to Sikkim. 

(/) T,nuré of posting/deputation: 
There will be a fixed tenure of postingyears at a time for officers with 

service of id years or less and of 2 years at a time for officers with more than 
10 years of ervice. Periods of leave, training, etc., in excess of 15 days per 
year will be excluded in counting the tenure period . rd years. Officers, on 
completion àf the fixed tenure of service mentioned above may be considered 
for posting to a station of their choice as far as possible. 

The period of deputation of the Central Government employees to the 
States/Unior Territories of the North-Eastern Region, will generallybe for 3 
years whichcan be extended in exceptional cases in exigencies of public ser-
vice as weiltas when the employee concerned is prepared to stay longer. The 
admissible deputation allowance will also continue to be paid during the 
period of deDutation so extended. 

(ii) intion
ightage for Central deputation/training abroad and special 

 in Confidential Reports: 
Satisfa tory performance of duties for the prescribed tenure in the North- 

East shall be given due recognition in the case of eligible officers in the matter 
of- 

p omotion in cadre posts; 
thputation to Central tenure posts; and 

churses of training abroad. 

)fr 
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The general requirement of at least three years service in a cadre post be-
tween two Central tenure deputations may also be relaxed to two years in de-
serving cases of meritorious service in the North-East. 

A specific entry shall be made in the CR of all employees who rendered 
a full tenure of service in the North-Eastern Region to that effect. 

Cadre authorities are advised to give due weightage for satisfactory per-
formance of duties for the prescribed tenure in the North-East in the matter of 
promotion in the cadre posts, deputation to Central tenure post and courses of 
training abroad. 

(iii) Special (Duty) Allowance: 
Central Government civilian employees who have All India transfer lia-

bility will be granted Special (Duty) Allowance at the rate of 12 % of basic 
pay on posting to any station in the North-Eastern Region. Special (Duty) 
Allowance will be in addition to any special pay andlor deputation (duty) 
allowance already being drawn without any ceiling on its quantum. The con-
dition that the aggregate of the Special (Duty) Allowance plus Special 
Pay/Deputation (Duty) Allowance, if any, will not exceed Rs. 1,000 per 
month shall also be dispensed with from 1-8-1997. Special Allowances like 
Special Compensatory (Remote Locality) Allowance, Construction Allow-
ance and Project Allowance will be drawn separately. 

The Central Government civilian employees who are members of Sche-
duled Tribes and are otherwise eligible for the grant of Special (Duty) Allow-
ance under this para. and are exempted from payment of Income Tax under 
the Income Tax Act will also draw Special (Duty) Allowance. 

NOTE I .- Special duty allowance will not be admissible during periods 
of leave/training beyond 15 days at a time and beyond 30 days in a year. The 
allowance is also not admissible during suspension and joining time. 

NOTE 2. - Central Government civilian employees, having 'All India 
Transfer Liability' on their posting to Andàman & Nicobar Islands and Lak-
shadweep Islands are, with effect from 24th May, 1989, granted 'Island Spe-
cial Allowance' in lieu of 'Special (Duty) Allowance'. See Orders in Section 

• V of this Appendix. 

(f)Special Compensatory Allowance: 
The recommendations of the Fifth Pay Commission have been accepted 

by the Government and Special Compensatory Allowance at the revised rates 
have been made effective from 1-8-1997. 

For orders regarding current rates of Special Compensatory 
allowance—See Part Vof this Compilation- HRA and CCI'I 

(v) Travelling Allowance on first appointment: 

lijixation of the present rules (SR 105) that travelling allowance is not 
admissible for journeys undertaken in connection with initial appointment, in 
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Concession when posted to 
North-Eastern Region, etc. 

[SWamY's —FR & SR, Part- I) 

Certain special COncessions and service benefits are admissible to 
officers transferred to the North-.astern Region and UnionTerritories listed 
below and to officers posted to North-Eastern Council when they are stationed 
in the Notth-Eastem Region. These concessions are also admissible to those 
on dçputation to State Governments of Manipur and Tripuxa. 

I. Assam 	 6. Anmachal Pradesh 
Meghalaya 	 7. Mlzoram' 
M.nipur . 	 B. Andarnn and Nkob&r Island, 
Nagaland 	 9. Lakshadwecp (L & M) Islands 

S. Tripura 	 10. Slkklm 

'1. T.A. and Joining Time 
(a) On first appolntrnent.__For journeys to take up initial appointment, T.A. will be admisSible 'to the Government servant 'and his family for the total 

distance as below- 

For journey by rail 	 ... 	Second Class fare. 
For journey by road 	... 	Ordinary bus fare. 
For journey to take up appointment 
in A & NIL & M Islands 	.,, 	 Free sea passage plus rail/bus 

fare as above for journey 
within mainland up to the 
port of embarkation, 

• 	(b) On transfer..—If the family does not accompany the Government ser- 
vant, he will be paid TA. on tour for self only for the transit period and will be 
permitted to carry personal effects up to rd of his entitlement at Government 
cost; or can have the cash equivalent of carrying 11.rd of his entitlement or the 
difference in iveight of the personal effects he is actually canying and rd of his 
entitlement, as the case may be, in lieu of the cost of transportation of baggage. 

• 	Composite Transfer Grant will be admissible in any case. 
If the family accompanies him, he can draw the existing T.A., including 

the cost of transporting personal effects to his maximum entitlement irrespec-
tive of the actual weight carried. 
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These prosions apply also for the'rern oü iey Oil trarisfer bak from 
• 	the North-Eastern Region/Union Territory. 

• 	This concession ii.admissible only in casesof transfer from a station out- 
• side to a station in the N-E. Region and vice versa. It is not applicable from 

One station to another within the region. 
(c) Road mileage for, transportatlonof personal effects.— Higher rate 

of allowance as for 'A' class cities, limited to the actual expenditure, will be 
• 	 admissible to aff Government servants fortransportation of personal effects on 

transfer between tWo different stations in the North-Eastern Region/Union 
.Territory.not connected by rail irrespective of the fact whether they are having 

/ All India transfer liability or not. 
• 	

(d,Jôin1ng tlrie while proceeding •onlreturning from 	leave.— 
• 

	

	 Governmeiit servaits proceeding on leave from the place of posting in the 
• Region to a place outside the Region are entitled for the joining time as 

• 	f011ows:— 	 : 
• 	(a) Jf:heplaceofposting in the Regionis not a remote locality.- 

• 	(I) When the journey time between 	No joining time is 
the.placc ofpostmgand the place 	admissible. • 	. 	 outside the Region is 2 days or less. 

• 	 . (i1) When the journey time referred to 	Journey time in excess 
• 	 in (1) above is more than 2 days. 	of 2 days is allowed as 

	

• 	joining time. 

(b) !ftheplaceofposting in the,Region isa remote locality.- 

() 	Period of travel from the remote Journey tim as prescribed 
locality to the specified station. 	is alloweda,s free joining 

. 	............. 	•. 	tune. 
(ii) 	PeriOd of travel from the 	Journcy time in excess of 

specified station to a place 	2 days is allowed as 
• 	 outside the Region. 	I 	 additional joining time. 

This concession is also admissible when the Government servants return 
• from leave. 	,•.. 	 ,. 	. 

2. Leave Travel COncessiOn. 
(a) Government servant who leaves his family bâhind and does not avail 

transfer T.A. for the family will have the option to choose-.-- 

• Either: The existing LTC to Home Town once in a block of two 
calendar years; 

Or: 	• The concession for himself once a year from the station of 
• 	. posting to his Home Town or place. where the family.  is 

• 	 residing, and In addition concession for the family (restricted to 
• • • the spouse and two dependent children only) also to travel once 

a year from the place of residence to thc employee's station of 
posting, 
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In addition, Government servants and families posted in the Region 
will be entitled to LTC on two additional ocèasions during their entire service 
career as "Emergency Passage Concession" and intended to enable them and 
families (spouse and two dpendent children) to travel to their Home Town or 
station of posting in an emergency. These additional passages will be 
admissible by the entitled mode,and class of travel as for normal LTC. 

Travel by air.— Officrs drwthg pay of Rs. .13,500 and above and 
their families (spouse and two dependent children - up to 18 years for boys 
and 24 years for. gfrls).rnay perform the above LTC journeys by air as 
below— 	.. 	. . 	. 

Officers posted in 	. 	 Between stations 

Andaman and Nicol ar Islands 
Aizwall Lilabari and Kolkata 
Port Blair and Kolkata) 
Chennai 
Kavaratti and Kochi. 

3. Tenure 
Fixed Tenure- 

(1) 	For staff with service of 10 years or less 	Three years 

(ii) 	For staff with more than 10 years of service 	Two years 

Period of leave, training, etc., in excess of 15 days per year will be 
excluded in counting the tenure period. However, the period may be extended 
in exceptional cases in exigencies of public service or when the employee 
concerned is prepared to stay longer. Deputation allowance will be admissible 
during the extended period also. 

Station of choice on completion of tenure.— On completion of the 
fixed tenure, officers may be considered for posting to a station of their choice 
as far as possible. 

4. Weightage for promotion, etc. 
Eligible officers shall be given due reoognition in the matter of- 

(1) promotion in cadre posts; 

(ii) deputation to Central tenure posts; and. 

• 	(ii!) courses of training abroad. 
The general requirement of atleast three years' service in a cadre post 

between two Central tenure deputations may be relaxed to two years in cases 
of meritorious service. 	 . 	. 

Entry In CR.—A specific entry shall be made in the CR of all 
employees who render full tenure of service. 

I 

/ 
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5. Children's Education AllàwaucelHostel Subsidy 
If the children do not accompany the employee, CEA will be admissible 

up to class XII to children studying at the last station of posting or any other 
station where they rcside. If such children are put in hostels, Hostel Subsidy 
will be admissible without other restrictions. The concession is admissible to 
the officials transferred from one place to another within the North-Eastern 
Region also. 

:6. Benefit of Two HRAS 
Central Government employees posted to the specified States/Union 

Territories from outside the N-E Rëgion'who are keeping their families in 
rented houses or in their own houses at the last place of poting outside the 
N-E Region, will be entitled to I-IRA admissible to them at the old station, and 
also at the rates admissible at the new place of posting in case they live in 
hired private accommodation irrespective of whether they have claimed trans-
fer T.A. for family or noi subject to the condition that hired private accommo-
dation oro- yned,housc atthe last station of posting is put to bona fide use of 
the members of the faniily. These concessions are admissible also to those 
posted to Andaman and Nicobar Islands and Lakshadwecp. 

Those employees who have not been posted to the N.E Region from 
outside the N-E Region are not entitled to this benefit. 

7. Rctcttion of Quarters/Telephone 
Government acconimodation.—The facility of rctention of Govern-

ment accommodation will continue to be available. Licence Fee will be 
charged at normal rates whether the accommodation retained is the entitled 
type or below the entitled type. The facility of retention will be admissible for 
three years beyond the normalpermissible period of retention, 

Residential telephone In the last statlon.—Rcsident'ial telephone at 
the last' station will be allowed to be retained on the condition that the rental 
and all' other chnrges are paid by the officer concerned.—Appendi:r-9. 

8. Special Allowances 
Special Compensatory (Remote Locality) AllGwance.— Please see 

Section 6. 

Special (Duty) Allowance/Island Special Allowance.—Employees 
who have All India Transfer Liability on posting to (i) any station in the 
North-Eastern Region comprising the States of Assam, Mcghalaya, Manipur, 
Nagaland, Tripura, AEunachal Pradesh, Sikkim and Mizoram will be granted 
Special (Duty) Allowance, and (ii) any station in the Island Territories of  
Andaman, Nicobar and Lakshadwecp will be granted Island Spccial 
Allowance, (For rates and conditions govcrnlng the grant of these allowances 
sec under 'compensaioiy Allowances' In Section 6). 
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NANSF&R/. PLACEMENT POLICY FOR GROUP 'A' OFFICERS OF 
THE , 	N.RVENUE SERVICE (C & CE) 

I NT R( ) U Cli ON 

iii 4' 	inistr, of Finance has taken major 	ftlaUve; br tax 
reforms, Including reform of thx adminisIrffl.ioii with an 

plia;is on reducing Inter-ftce between Iho. tax payers 
and ac1rnInitratlon; imparting greater tratisparfnicy aiic.l 
minimizing discretion so as to ensure cfficlency and, 
recoçjnitionof merit and honesty, 

..t.2 The SUCC&STIJI implementation of tax reforms depends on 
the..efflclency of the deliver, system. A significant 

'• contiibottb the effectiveness of the administrptfve 
machinery is a credible human resource development policy, 

Ci  which offeisopportnIies for excellence and career 
advancement thr( 	a proper placement strategy. 

.1.3 The exlting placement, policy has been in place for over a 
decade'Basedpn the experience of its implementation, a 
eei 	jesent,system of transfers and postings was ,ofh 

• S..  cjied10ut,AccordingIy, a new. Transfer/ Placement Policy 
(hercin , fler iefcried to 	s the Iransfer Policy) for Grcup 'A' 

Officers 	of IRS 	(C&CE) 	has 	been 	formulated 	The 	new 

1r/piac1mentpolicy, shIi 	come 	Into effect 	from 	1 

' 	 - ....................... 
JSAUENT FEATURES OTHIS TRANSFER POLICY 

2.1' a) 	The saiientfeatures of this Transfer are as follows: a) AU 
trahfer and postings of Group 'A' officers of IRS (Cf'i.CE) 

• . 1ali be effcted bythe Board/Placement Committee or 
• 	 . .: 	 on,theIircommendatlon as stated hereinafter; 

1.The Transfer policy has been formulated for ollicers at 
• 	 ' ..., different levels; 

c)Ail.stat!ons.have been categorized in thr(--e classes and 
tenure'of 	tay' In different classes of station has been 
prescribed.fl 

. 

rJ. . 

:d) 	All posts have been divided Into two categorizes, 
1 namely, 	epsit!ve and Non-Sensitive, 

posts have been cdtegorlLed as field and non-field 
,II 1 pos•5t,, t  

I 

GuldeIinés,: 	dealing 	with 	different 	types 	of 
S 

 

passion 	have been laid down.; 

-: 
.5 	................,.. 

All - annual trarisjer orders shall be normally issued- by 
in any case, not later than 31 	May of 

• 

I '.tg(: I W 10 
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2.2 A correct and complete database is a sine qua riori for 
operationaiisfrg the Placement Policy. CBEC shnll cn;ure 
that the database COrtainjirq the proliles of all Gm111) A' 
Officers is regularly updated. 	 - 

2.3 All cJricvances arising out of the implencrr(;)tj)rr ol' 1 his 
iratisfer Policy shall be addressed In accorcJajrr. whir  jl je  
guidelines issued by tire Department of Personiril i 
iralning, only alter the officer has Joined iris flew a s; Ig nine n t.. 

2.4 This Transfer Policy shall riot be applicable to (lie ('flimsier of 
/ Chief Commissioners /Dlrectors General, 

3.() THE flOARD/ PLACEFIEr4T COMMITTEE: 

3.1 T11eBoarwiIJ recommend proposals for posting of Cliki 
CoiminiJsIorr /l)irQctir General arid Comnr1mI;k)Jie;s for' 
approval.of the Goyernniciit: i.e. Finance Mhni$;br through 
Revenue Secretaryl and Minister of State (Revenue). Joint 
Secrc-try. (Administration) CBEC will serve as Secretary to 
the Board for this Purpose. 

3.2 The Placepent Committc,e will he the linal authority for 
transfer of officers below the rank of Commlssio,ier, 
provided time case falls within the purview time xiUtm(j 
guidelines. Afl:er the proposals are drawn up and approved 
by the Board, the Chairman shall consult MOS (R) before 
9ivIngeffect 	the annual transfers proposals. Approval of 
the Government will he required in case a deviation from 
the existing guidelines has to be made. 

3.3 The Placememit Committee shall consist of time fuilOwimirl' 

a) Chairman; 

I)) 	Member (Personnel and Vigilance); 

One Mem her of CI3EC to he Iromnirmote(J, Iii I ul aI.iu,,, hy 
the Chairman of the LoarcJ for a period of six ri'muim(hs; 
and 

Joint Secretary (Admn.) posted in CU1C as his Member-
Secretary 

34 The minutes of the meeting of (lie [ 3 oard/1 3 1ac('fl,(I1( 
Committee shall be drawn up and approved by all Members 
within 24 hours in a meeting (not by circulation). These 
must be approved by the competent authority within thirty 
days. 

4.0 TRANSFER POLICY FOR OFFICERS AT DIFFERENr LEVELS 

• 	- 	4.1 In case of Commissioners and Chief Cornmissionersi 
Directors General, the Board will recommend both tire 
station of posting andhe specific charge. 

4.2 
Officers.beiowtiie;:aflkpf Commissionerwili be placed at 

e,posa) oi.the chief, Comrrìissioner Director General 
concerned, fom -  further deployment. While considering the 
'officers for further deployment, the Chief 

iitt p: //wwwtaxindiaolljirl(00,li/RC2,sLi[)C ID 	!3 1 i 	I ) ;j 1 d::7O&fjJCmi;Imi. 	I 1/2(11,")cl  
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Commissioner/Director General shall keep in mind the old 
cycle of posting of the said officer considering which Board 
has placed that officer t their dicsai, 

4.3 The normal practice Is transfer on promdtiovt. In individual 
cases this my give rise to hardship. Hence, this may be 
decided by the oard/Piacctneiit. Committee. For Uik; 

• pupose,,,.tc.grant..cf.enior Time Scale/Non Functional 
• 	S 	pnGrac.jfl,JL9tbc treated as promotion. 

.4.4 Directly recruited / newly promoted Group 'A' officers shall 
• be given Intensive training In accountancy for a period of 2-
3, months during theperiod of probation / upon promotion. 

/Upon completion of training, directly recruited of'ficers shall 
be normally posted to a class 'A' station, whereas the 
o1ftcersppnioted from.Group 'B' to Group 'A' shall, on 
pcomotlon1be.transferred out of the station in which they 

workIng, unless the balance service is less 

than,.Jhreeyears. Further, in view of the sensitive nature of 

• the job; AppraJsers, on or after promotIon to the post of 
Assistant CommissIoner, will not continue to remain posted 

• 	In the Commlssionerate which exercised jurisdiction over 
the Customs House on whose cadre they were originally 

borne. 

4.5 As far as possible, an officer shall spend the first nine years 
of his.serviceon field posts. All posts In Ihe 
Cornmissionerates of Customs, Central Excise, Service lax 
and the Directorates of Revenue Intelligence and Certrl 

• 	- Excise Inteiligence have been categorized as field posts. 
Officers upto and including the rank of Commissioners shall 

• 	ordinarily be posted on field assignments for at least 5, 3 
.and 2 years respeciveiy, in each of the first 3 decades of 

'. their career respectively. During the first six years, the 
officer shall not ordinarily be given a posting outside the 

Y departmnt or sept on a deputation, and should be given 
•." exposure in Central Excise, Service Tax and Customs 

branches, asfar as possible. After completing six years of 
se rvice, an officer may be posted to the Board as an lJndcr 
Secretary. 

4.6 As far as possible, the senior most officer may be posted as 
the Executive Cdmmissloner. However, once posted, a 

• 	 •: commissioner will not be moved out of the executive charge 
• 

	

	merely. because aq officer senior to him has replaced the 
hithert65 junlor non-executive Commissioner at that station. 

4.7 The offiderswllI, as far as possIble, be rotated between the 
Customs and Central Excise branches every two years and 
adequate experience in Service Tax branch will also be 
ensured as far as possible. Ttjis shall be done after the 

nnuaIransfershave,.been effected. At stations where 
., there are separate Chief Commissioners of Central Excise 

• 	. . and Cüstot'flS, a committee of all such Chief Commissioners 
shall collectively decide on the rotation between the two 
branches at that station. Atob,r stations, local rotation will 

b.d,jQi.otJy.,.c)i..commisioners who exercise 
that station. 

.O CLASSIFICATION OF STATIOI4S, FIXATION OF TtEIIURES OF 
POSTINQ ANQ ItOTATXON rTW1N 7'14M 

6/1 1/2005 
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on deput:ation on his 

.6 	In ordei to encourage officers to seek I)OSl.ii (J; in 	'C' 
station, the Governmtrit shall sanction: 

At least one vehicle for office use in (V ry c:l;,' 
1aticn lrrepectIve of thu level of Ii e oil cr I l(.Wd lug 

the office; and 

100 per ccitt liousinj facilil:ies aMhe Officer level to 1.1 iC eXteri t j)a5 ii 

C) 	The starting point for cornputinq the stay in CIss 'A', 
'13' or 'C' station shalt be the date of joining at. the 
station. 

5.7 JoInt; Sccreta (Adrnn.) posted in CL3EC as fts Member-
$ecretarys 

5.8 lThe.officcrs after completing their tenure In North Eastern 
iegio (Assam, Sikkirn, Meghalaya, Mizoram, Manipur, 
Nagaland, Arunachal Pradesh and Tripura), Janirnu and 
Kashmir, NACEN and Its RTh and Vigilance Directorate and 
CESTAT VjjI get preference in posting to stations of their 
ciie. 	

I 
5.9 When acertain number of officers are due for nioving out 

of a station to a new station or by local rotation to new 
postings In the Same station for the reason of having 
completed their tenure, but cannot be so moved due to 
inadequate number of.vacancies available, the oIficr who 

• 	 seivec1JQjjonger. periods. will be moved first. 

5.10 The station of the posting will be taken as the actual place 
where an officer Is posted and not head quarters of 

• 	:Comrnissionerate/ Directorate to which the officer is 
posted 

6.0 CAThGORISJTXOI\ OF POSTS INTO SENSITIVE AND NON-
SENSITIVE 

6.1 Allposts in CBEC have been classified into sensitive and 
• ...non -sensItIvei with the approval of the Covermimerti: 

6. 2 OrIuai 11y he enur of an officer on a Sensitive post Shall 
be two to thyears at one 'stretch, 

7.0 POSTINGS ZN DIRECTORATES OF REVENUE INTELLIGENCE, 
CENTRAL EXCISE XNTELLXGI5NcE, VIGILANCE AND SYSTEMS (CEC) 

7.1 In the Directorates of fevenue Intelligence, Central Excise 
Intelligence; Vigilance and Systems, the respectIve Director 

• General iii propose a panel of names for the consideration 
of the Bord/placernet Committee. Individuai officers will 
be selected by the Board/placement Committee, which will 

• 	 also indicate their station of posting. 

7.2 The maximum length of tenure in the Directorates of.  
Revenue Intelligence, Central Excise Intelligence and 
Vigilance will be three years, subject to the Coticlitiori tta 

htt):'/wwwtnxjndj1çj1J Iflcco1n/JC2/;ubCail)c piipV/ hC• l)i :;p Id 70&li icnnaiiie, 	(/ I /2003 
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/1 ( / 	 no officer shall spend more than six years in these 

rI 	/ 	 Directorates during his entire service career, 
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8.0 POSTING ON COV'1 PASSIONATE GROUNDS 

8.1 in case an officer seeks a posting to a particular station on 
medical grounds, the Board/Placement Committee is 
2rnpoerd'to take a decision on his plea. However, if 

• 

	

	. ..: required, the. Board/Placement Committee may refer th 
cáse'to a Medical Board, 

./ 8.2 J 	efor.king.4co. 	if the spouse of an officer is 
• working outside the Department, posting In the same 

station may be allowed subject to the Instructions issued by 
the Department of Personnel & Training on this issue, 

8.3 IncEsehérthcspouse is also an officer of the 
Department,.both the officers should be posted to the same 
station, if they are otherwise eligible, provided that, jointly, 

• 	.. 	they db not occupy more than 50 per Cent of the posts in 
that station. . 	. 

9.0 TRANSFER ON ADMINISTRATIVE GROUNDS OR IN PUBLIC 
INTIRST 

9.1 Notwithstanding anything contained in this policy, 
Government m'ay, if necessary in public Interest, transfer or 
post any officer to any station or post; 

9.2 An officer against whom the C\'C has recommended 
''litlation of vigilance proceedIngs, should not normally be 

posted àr remain posted at the station where the cause of 
the vigilance proceedings originated. He shall also not be 
posted on.a'sensltive' charge. This restriction will remain In 
operation till such time the vigilance matter is not closed. 

10.0 AVAXLMNT OF EARNED OR STUDY LEAVE AFTER ISSUANCE OF 
TRANSFER ORDERS 

An officer under orders of tronsl3r shall be Qrantad Earned Leave or Study Leave only alter he has 
joined his now piece of posting. The period spent on Earned Leave or Study Leave will not count 
towards comwtatIon of tenure in that station or 'cooling off period. Officers who proceed on Earned 
Leave or study leave without compioting the minimum tenure prescribed for the LLlon/nrea will have 
to lcjtln the sitmu station for CoiiijiatiiiQ ti a prescrib tid tOflurU , III Oilier casnA tl&i IiOhfIJ/PliICfl rite nt 
Committee will decide their l)OstlnQ altar they rejoin on completion of Lbs Earned lnnvaJflnn1y inavo 

CLASS A' STATIONS 

Mumbal (Including Thane and I3eiopur) 
DeihI (includIng Faridabad, Gurgoon, NOtOA and Ghaziabad), 
Chininal 
Kokata 

S. Ba:igaiore 
Hy'Jerabad 
All posts in the Customs Overseas Intelligence Network (COIN) 

Annex u re - II 

CLASS 'B' STATIONS 

hltp://www,tttv.itliuonlino,com/RC2/subCntDesc,php3?sul.jCnt l)isp ld70&fi leii;iiiic-'.... 6/I 1/2005 
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8. C01MI3AT'ORi3 

.9. DAMAN 

 DIBRUGARH 

 GUNTUR 

 GUWAHATI: 

 GWALIOR - • 

'14. HALDIA 

15. HAZARIBAGH 

'1 JAMMU &KASHMIR 

-'17. 3AMSHEDPUR 

18, JODHPUR 

'19. MADURAI'..:., 

20.. MYSORE' 

21. PUNCHKULA 

22 PONDICHERRY 

 ROHTAK"". 

 SALEM 

-i;-  LO 

26, SILIGURI 

27. TRIVANDRUM 

28, TIRUNELVELI 

 TIRUI'ATI 

 TUTICORIN 

 VAN 	 ' 

REMAINING CITIES(OTHER THAN CLASS 'A' AND CLASS 
'8' STATIONS) 

'V 

if 	••'. 

Annexure-1V 

North Zone: Jurisdictional areas of Chief cornmlssjonci-s of Customs & Central 
Excise of Chandigarh, Delhi, Jaipur, Luckrrow, Meerut (falling in the Slates of 
J&K, imachal Pradesh, Punjab, Uttaranchai, U.P, Delhi, I iaryna, Rajasthan & 
Union Territory of Chandigarli) 

East Zon Jurisdictional areas of Chief Commissioners of Customs & Central 
Excise of Bhubaneshwar, Koikata, Ranchi, SilIiong, Patna (falling in the States 
of Bihar, Orissa, Jharkha nd, West Bengal, Meghalaya, Naçjaiand, ASSaIi, 
Sikkim, anlpur; 1lzorarn & Union Territory of Andaman & Nicobar). 

West: Zone: Jurisdictional area of Chief Commissioner of Customs & Central 
Excise of Ahniedabad, Mumbal, Punc, Vadodara, Nagpur & Uhopal (falling In 
tho States: Gujarat, Maharashtra, Goa, Madhya Pradesh, Chhattlsgarh & 
Union Territory of Daman & Diu) 

South Zone : Jurisdictional area of Chief Commissioner of Customs & Central 
Excise of Bangalore, Chennai, Cochin, Coim batore, Hyderabad, Mangalore, 
Vlsaklrapal'narii (falling in the States of Arrdhra Pradesh, Karnataka, Tarnil 

fllenanie' -'- ,,, 	C/l 1/2005 

/ 

5' 



STATION  

I. 

 

AHMDABAD 

ALLHAI3A[) 	 . 

 MANGALORE 

 COC-IIN 

 
---.[-----____ 

3HUBANESH WAR 

G. 	. iNDORE 

• 	 7. 	- RAIPUP. 

TRICHY 	•- 	- 

-- 
• 	 '9. 

 
- 

MEERUT 

VIZAG 

 JAIPUR 

 CHANDIGARH (INCLUDING JALLANDHAR) 

-  PATNA 

 

 

LUCKNow 
---

KANPUp. 

 

 

RAIGARH. 

PUNE 
---- - 

- 

--"-- 	------ 
VADODARA 

19! GOA 

20; 
- --*-_: 

21'; 

suRAi:,. 	- 

- -_-------- 	- - -- 	_a_.- 
.JAMNAGAR 

- 22i-  KANDLA - 

 LUDIUANA  

 
- 

NAGPup. 
--- 

 NASIK: . 	-. 

 RNCHX 
-- 	

- 

 
__•,_. -- ."-.----- 

RAJKOT  
-------, 
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	 AflncXurflI 

CLASS 'C' STATIONS ANN EXURE-IV 

S.No, STATION 
 

 

 

 
- 

AMRITSAR 

AURANGABAD 

[IELGAUM 

BHAVNAGAR ------------ --- 	
---j-  

IBOLPUR 

BHOPAL 

 - 

 ------* 
CALICUT 

http://v'vJv/,taxi n(Iiaonhi flC , Conh/RC2/subCaDc;cphpi9t;i 1 t)(l I )isp Id7Qc Ii 	 (i/I /20O 



SJIO. Group 'A post Sectlon/Brtnth Catogory 

1. Commissioner Sensitive 

./ Commr.(Gon.) Sensitive 

Commr.(Appeals) Non-Sensitive 

Commr.(Adj.)  Non-Sensltive 

Acc1,/Jt4 jreventive .SensJtive 

Legal Non -Sensve 

Rummagiiiçj & Intelligence Seiisklve 

SuB Sensitive 

Air Intelligence Sensitive 

Airport Sensitive 

- Town Intelligence Sensitive 

All Appraising Groups Sensitive 

• Docks/Shed Sensitive 

Statistics Non-Sensitive 

Audit Non-Sensitive 

Review Non-Sensitive 

Trlbun& Non-Sensitive 

MCD Non-Sensitive 

AU. p.thcr charges which do 
not involve regular 

dealings_with the public  

Non-Sensitive 

aonlinc.cornone stop desunation for taxman & taxpayer 

/1 	1Jti, l<eriila & Union Territory of Pon(lIclleiiy (14 i.%k;lI;lw''p) 

Anncxurc-V 

Categorization of posts into sensitive and ron-sensltive: The following posts 
have been catgorlzed as sensitive and non-sensitive: 

A. Cuto.iu. Coinmlnionerath 

/ 

B. Central Excise Commksioncratc 

SNo. Group 'A' post Section/ranch Categr'iy 

i. Commissioner Sen.ftive 

Commr,(Appeais)  Non-Sensitive 

-_S 
Commr.(Adj.)  Non-Sensitive 

• Addi./Jt. Cornmr./DC/AD Anti - Evasion Sensitive 

Legal & Adj U ci ca lk)I Non -Se ii; itive 

P&V Sensitive 

Audit Non-Sensitive 

Divisions Sensitive 

- 
. Review 	- Non-Sensitive 

liii ://ww\v, taxindjaonlinc.coin/RC2/stibCaiDcSC, j)h1)3?SU1)Ct Disp I d'/0&ii lcnariie.. 	6/1 1/2005 
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• L. 	j 	Tech lical/Aucilt 	j Non -SensiH

ve

-
I 	

Chief Commissioner's 	Non-Sensi 
unit-/omc 

 =111D 
 
--- All posts InOG (V) __ 

 t1 posts In Central 	I 
Bureau of Narcotics 

 All posts in DGCEI 
All posts In CDR Office 

6 AU othei Directorates 

C. Lirectorffle 

IiL_.S 3 Ct 1 Ofl/ Branch 

1.> 

Category 

Sensitive 

Sensitive 

en sit lv c 

Sen sit lv e 
Non - Sensitive 

Non - Sensitive 

/ 

Lj 

6/1 I/200 



Post Held Chief 	- Corn 

N Comnite!Dte 
Gen./Dte 

Station. Date 
From To 

v1 

if 
PROI(.)iMA-U 

IRANSI ER PROFORMA 

Name of the Officet: 
	 sPL 	W1DfS 

SI. No. in the Civil 1it: 

Designation: 

Comm'te/Dte/otfice in which 	 \\ oc  
working and/or posted at the preseiu 

tj  

Date from which posted in the preen 	 o. 	03 
Corn m'te/Dte 

(1') Date of birth: 	 2o\\ 
(g) Name of the home Town & Sta: 

story of Posting since cnn into the (i ulip 	K &C[S servie in the piesci ibed 

/ 
yOU want posting to a partkiilar station. 

hame the five dilThrcni stat oils iii order ., 
:fpreferences and give reasons: 

Your spouse is employed and you seeL 
psting to a particular station or retention 

same place, give complete details of such 
ernployment. designation of spouse, pay and 

nr%f [Leulel uic juu iS Lializ) L.I uuI 

iher relevant information if any: 

Oplions only iii 	/)(1 0/V/U//OilS will /'' 	!eula/fled and 

	

cu/ar s/al/oil wi// /10t be col i.vi leil. 	 . 	 S  

.0 

Dn: 

0157 

oiling Officer's Comiients: 	. 	 1 
The particulars given in Col. 1 & 2 ahi . re verified and: 

cNy\ Cflc Q'6 

'ç 3d\Vl 	 \tc 

\e\ 	2--QJ4t 

¼, 

Qx. 

c,k\ Ase 
çc\ 	cs 

c 

uesls/OrS/)eC/ I posiing in 

Signatu e of the Officer 
.V ith Desiunat.ion 

(7?. 
Asstt. Cornm.&or\e 

Cer'tri Exeis3 
Own 

• :: 
correct. 	. 	. dund 

911 

1 . 
	Signature of the Officer 

With Office Seal 



,11.•. 
14 
	 í$7 

21st June, 2005 

F. NO. 2201 3/7/2005-Ad- U 

OFFICE ORDER NO 9412005 

The following transfers and posting n the graa. of DeDut> Coinmissoner & Assistant Commissioners of Custons 
Central Excise are hereby ordered with immediate effect ana until further orders:- 

S.N. 1  OFFICERS NAME 
(S!SHRI/MS.) 

PRESENT POSTING . POSTED TO 

1 Prabhanjan Kumr 
Mishca  

AI CXSHULONG ! 

.2_ L$Jayachandar JUHENNA1 CX  CX RANCHI 
3 B. V.V.T. Prasad Naik 1GANGALORE CX CX KOLKATA OTHER F- N 

CL A' ST AT 0 NJ 

!.4 Shamboo Dayal YiAl UX 	I) 'OXPUNE 
51Vinayak D. Ganoule IMUMBAI-i GUS CX NACPLJR 

I  _tS. N. Ojha 1DGCCE.DELHI X LUCKNOW 
Mohan Kumar MUMBALi (CUS. PRI:V.) CX PUNE 

8 fV, Udalyar ICHENNAI CX KXCOIMBATORE 
9 Ninan P. Chndy IMUMRAI-lCUS lox BHQPAL 
10 R. Vittal Vlvegananthan CHENNAI CX - IOX COIMBATORE 
Ii 
12 

P.Pulliah 
KDurairaj 	 JCHENNA 

JCHENNAICX ._ 
. 

CUS  
JOXcOIMBATORE 
OX COMBATOR. I 

13 i.H.Rao _CHNNAIGuS lox_COIMRATQRE!SA1F.M' 
14 ITapanKurnorD3z 1KKTA_CX US(P) PATNA 	_- 
1,5 

16 

Haushirarn 	ShjrikicaoMUMBAi-i 

I.NCas 

CX 

_KOLKATACUS  

CX NAGPUR 

CX E3HUANESHWAR 
17 
18.B.Yadav 

C.D.Shetty !MUMJ-CX -  
bG.CCLDELHI 

1 
 

1CXVADODARA 	- 
CXLUCKNOW 

A. K_Mandai __1 _ I 'UL 	ZAL__JS C,\SHILl_ONG 
20 Paul Jeremias Benedict . P. Vijayadharan 

iZONE 

lMUM;A-1 CUS 

MUM BAI..III (OUS. PREY.) 	 lox 
I 

lOX VADODARA 

VADODARA 21 

22 BikeshRanjanDebRoyJKOLKA[A CX 	 ICX SHILLONG 
23 Lal Sinoh Bist 	IDELHI CUS. 	 ICX MEERUT 
24 

	

R K Chakraborty 	. 

	

opiNathDutta 	_ KOLKA.TA CX 	 lox 

KOLKATACX 	 ICUS, 
ICL 

KOLKATA OTHER THAN 
A 

SHIL LONG 25 
26 JKPaul 	 _ KOLKATACX CXRANCHI 
27 

29 

Mohd Ali 

Kandaswatny 
K. V. Mohan Doss 	1SANG.ALORE 

JOLEDELHL 
hTE DATA MMT 	A I. 

CX 

CX ..IAIPI.JR. 

COhviBATOR______ 
CX CHNNAIOFHER rHAN 
CL'A'STATION 

30 Bertsie Sunriaram (Mlrs ICX 
- 

COIMBATORE 
31 Mary Anthony Pvllaliekal 

(Mrs) 
C1 CX 	 . 	., CX CHENNAI OTHER THAN 

'L'ASTATION 

32 RajwaranNPathak 	_ MUMBAI-ulCUS ZONE 	JOX MUMBAI - II 
33 ShahlKhan hn-n CX 	JOX ..IAIPIIE 
34 Bholanath Das Gtta 	i<OLKr'.TA 

;--/  
C'i 

ICX 
CX SHILLONG 

E.riuE_.NESHvvP 
36 	IVifioJ Ku__ 	ELH 	 . ... .N' 



I 
r 

7.  37  Maera Mukhpadhyay 	'MUML3A1-I CUS 	 iLdA F 

(Mrs 

38 Shea Shankar Mahil 	KOLKATA CUS X RANCHI 	 I  

39 ditya Kumar Goswam 	MUMAH CX 	 - .X VADODARA 

40 Mhr Ranjan 	 KOLKATA CUS DGRI, KOLKATA 

K.Venkat Ram Reddy 	ICHENNAL CX 	' 	.-. CX MYSORE 

~~42— M. J. Baburao 
Rekha Roy (MS) 

MUM BA!-! CX 	 CX NAGPUR 

MUMBAH CX 	 1XNAGPUR I 	43 
A A A 	1. 	• fl 	 I/f 

i ma 	r 	ii 	t 
I/I TA 	V 	 0 A 	'U 
(\r\ ,r/\ 	

'flu 	I 

Nagarajan DCI CHEI iNiI 	 CHEr'JI'Ji 	vondiclerr 'I 

DG. CE DELHI 	 CX. LUCKNOW 46 IC S Rajput 
47 'Nrupam Kar D', (\d), KC. LKATA 	 CX KOLKATA OTHER Ti 1  

CL A' STATION 

~4-8\llnoO Xc.HANDH I 

50 Paathi kailasam Mrs CEHHI CUS, NAGPUR 

51 \RSathe(Ms.) NACENIMUMBA! ~
(-X JAIPUR 

52 A S Uppal NACFNML.!MBA! X. RANCHI 

53 K. Sridharn. 	!000HN CUSTOM HOUSE, X COCHIN 

54 Jeetesh Nagori PUNE cx. a CUSPUNE CX AHMEDABAD ('C' 

,PUNE S rATION) 

] ....... .. 
yr'> VAD 

56ej Kumar Samart DGRI,LUCKNOW 	. lox LUCKNOW 

57 K. Sivakumar 
I 
VADODARA - ii CX CUS AHMEDABAD ('C 

STATION) 

58- 	lB. A. Khan 	 IPIJNE CLJS.PUNE CX NAGPUR C STATiON 

59 shosh Srastava JAIPUR - I CX lDGOE!I LUDHIANA 	-i 
61 
62 

Harbir 
S. L Ghule 

1BHOPAL CXI IN DURE 
PATNA CUS. PREy. 	 . 

P1 JNF Ci IS PLINP 

CXNPIGPLLR 
CX SHILLONG 
CXVAIDODARA 'C' STATION 

63jMohd. Yousaf P.K MANGALORE CUS. CXMYSORE 

64 IHarpal Singh Rawt - !JAIPUR - I CX CUS (P) DELHI 

65 'Ajit B. Awasthi 	INDORE CX CX SHILLONG 

66 P. G. Nik 	 SURAT - ii CX DGICCE. DELHI  

67 1 S. 	yaswaim Hifiat J9GCEWOLMBAI9rE - 	
-- 

IMohan Chandra 	DIBRUGARH CX 

jXCOGHIN 
kX KOLKATA 68 

- 	 I lHazarika 
(.'u' 
..J. 

fl 	 I - - 
 

iLa r-m ..- 	 cii mc* 	.,L.t 	.I'iLLiJIL)Li 
P.' V fi' 	0 fi A I 	'0' C'T AT 0 
LI\ DrIL'rhL 	L 	)i hi ILII'1 

70 ivlanoj Kumar Raja 1< 	NPUR_C.c/\G Ri' 	____ C/±PUR  

FARIDABAD 
71 Basistha Prasad 	JALLAHABAD CX VPRANAS! NACEN 

72 Prem Pal Singh AAHABAD CX FA .ABAD DG!CCE DELHI 

(s) 
I/i. 
I 	I yva 	ciii 	..j' fl'u 

fiI hAl 
L\UJ' 

OV r'IJhIIIAi f\ 	¼... I 	't_ I 	II 'd P11  

74iAshoKa JI\fLiu(.I1Ii_.) CXCL_. 
CX CHENNAI 75 L R Naik 	 IMANALC)RE 

76 /'h 	L ai 	 plD 

Depincfl 	'or 	 JT j 

' I 
—I FARIDACAD 

DGPDEJ1I 
'CX KOLKATA 

77 
78 Laisawma Vanchhawng SHILLONG (PREV.) 

ICUS.AIZAWL 
Raj.i Shakth'& 	1VISHAKAATNAM- - 

U KAKINADA 

F82 

 J. S.A.  JuLius 	 MYSORE CX NACENBANGALROE 

M.Jayararnan 	-ftUTCO. 	C 	S. (PREJ - 
 

 ............. 

Harendra SUklab2idva 	SHIL 1.01.10 CX 	CUS CUS. KOt.KATA 

_ 

)UMDAI - II OTII 
'I CLAS . ..SF ,TK,'li 



V 	. 	aSeeiCifl 	 .,r 	 . 
KULKATA 84 	P. Tiatemsu Fongener 	jHILLONG CUS 	 iCA 

KPREV)DIMAPUR 

Devendr 	Na E-vW 

j 	Subir Kumr 	 ISHILLONO- CX 	CU CUS. KOLKATA 

7'_ 1,VirnsI 
88 ISunKumarOas 

Nara an Shvr V 	b N 	JVALIUF 
DIE3F.UGARH_CXTEJR 	____ 

UX VAU(JL)ARA 
CUS KCLKATA 

89 ISucheta Sreejesh Rct 	S H!LLC N G (PREy) 	 • CX, KCILKATA 

9uanesh 

C 	Ar'ATAI 
--S-..- 	 . 

Kumar 	GEI J 	SHEDPL J 	TA  -- 

9lVamunadevi. B. (Ms) 	TUTCRN CUS. (PRE'v') CX CHE.NNA 

92 K K. Kaushik 0 E. 	GvLO. 	 ki;x ,.lAiPR. 

93 K. M. Pari 	L3H01PAL CX, UJJAIN DOICCE. MUMBA 
.AIPUR ICX 94 Vishnu SharikerGaur 	JMEERUT_—lIBAREILLY 

..! 
96 Ashok Bharma A)RANGARAD CX T 

icuT 
X VADODARA 

Rannawar 'ä 
97 RamSagar Ram 	1PATNA OX, GA't 	 - CX KOLKATA 

S. Padmanabhan 	NAGHUk UX CHAL)RAPUF CX PUNE 

Kusuma UQavara 	BHUBANESHWAR - CX KOLKATA 

1 

Prasad 	 BALASORE 
V . R. Gyanoshwar 	113EL0AUM CX. GULBARGA 100  CUS. J BANGALORE 	-- 

101 K. Devender. Rao BHAVNAGAR CX, X VADODARA 
SU RE N DRANAG AR 

-" CX. CX HYDERABAD 102 Dasari Paul 	 IVISHAKAPATNAM 

I RAJAMUNDRY  
103 1M.  M. Vasava 	1JODHPUR(JAPUR) CUS. 	 1CX DELHI 

____ 
T. N. Waghela 

........- 
JODHPUR(JAIPUR) GUS. 

L. 
X DELHI 104 

(Prev'),BARMER  
105 Suchir Kurnar Mehta IJODHPUR(JAIPUR)  CUS. .X, LUCKNOW 

I 

106 Amar Singh IJOL)HPU.R(JAIPIJR) CUS. CX, JAIPUR 

. kPrev JODHPUR I 	
- - 

107 (ellampal!i Krishna UNTUR CX,NELLORE CX. HYDERABAD 

Kumari (Mrs) 
108 1 vi N. D a s jlDCFE 	I.Lu i  C 	vODR 

109 JR.BhogpIan — jTIRUPATI CX ICX,CHENNAI 

110 Muijibhai Shnkp.rbhal DAMAN('A SA[) 	CX icx AHMEDABAD 

Parmar 	 JAMANI - 

111 Ohandrakant Nag bTAHMEDABAD -W CXv'ADODARA 

1112 
atel........................ c'PiP ................ ......... . ........ . 

I 
Hawa Singh Gjraj IRAIPUR CX BHILAI CXVADODARA 

113 Ram IALL.AHABAD CX., CX,CHANDGARH 113aru 
GORAKHPUR 

114 P. R. Vijayari CALICUT CX GUS. BANGALORE 

115 Basaprabhu Tippanna GUNTUR CX,ELURU CX MYSORE 

Iibhute I 
:116 lAnyvar Hussain ISH!LLQNG CX 	 . GUS KOLKATA 

117 Sohan Singh IMEERUT CX CX CHANDIGARH 

118 Narinder Singh Walia ODHPUR(JAIPUR) GUS. CXCHANDIGARH 

- 

- -.---..-,--.---.---------- _.._ 
119 Uday Bhasr R2khe ka LJAMSHEDPUR CX CUS KOLKATA  

120 Sanjay Kumar Sinho ._b': 
WEST BENGAL CUS. 

UX 

DELHI_______ 
1CX RANCH 121 P. M. MohiyuUdn 

____ 	_.'_jJAM.SHEL)PUiq . 
GUS CHENNAI 123 IV. Sree Nivasan COIMBATORE CX 

124 Madhac Bhcnduji- I,A.URANGABAD CX 	 CX VADODARA 

1Kowey 

. I-. 



/ 

125 'ema T Shern 	Lama 	3ILKLJRI CX 	-- AINA 

126 •Ryushkurnar BHAVNAGAR CX 	 DGRI, MUMBAI 

IGoidhandas Shah 	I 
127 IL H Khan 	 1p UNE (-,IJSRATNIA(3 1 R 1  XVDODARA 

1i28B Deshmuh - -- JOP GUS 	 CXV'DODARA 
PREy ),BHAVNAGAR  

29 ..it• S. Sathiakumar TIRUPATI CCX.CUDDAPAH 	 GUS CHENNAI 

130 G. C. Murmu BOLPURCX 	 CUSKOLKATA 

131 A. Fehx Micheal Ama!raj RAJKOT CXBHUJ 	CX VADODARA 
KOLKATA 132 4Anil Kumar Sahay RANCHI CX, HAZARIBAGH 	- CX 

133 lyirat  Dutt Choudhary 	YO, C.F.,GWALIOR 	 iCX NAGPUR 

134 ILukalapu Venkateswar HAL DIA CX 	 CUS KOLKATA 
Fo 

135 Bochu Timothy 	IPANGHKULA CX CUS DELHI 

136 M. I. Mary (Mrs) ALCUT CX  CX BANGALROE 

137 Satish 	Vic. sJY c NY.ML 
CX, KOLKATA 138 \Jiranjan Bhattacharjee 	ISHIII..ONG (PREy) 

'GUS., SH!LLONG  
139 KuldipSirgh 	 IRO HTAKX CX, MEERUT 

140 0, P.C:Ramesh Joshi 	IHYDERABAD - CXVIZAG 
- iNIZAMABAD  
141 Hadi Bandhu Sahu BHUBANESH\NAR - CX KOLKATA 

LOUTTACK  
142 Bliabatosit Gosv%,anii BOLPUR NACEN, KOLK?TA 

• CX.BERH/kMPORE  
143 JPran Gopal Pal 	IBOLPUR CX.BURDVq'AN 	 JCX KOLKATA 

144 Dinesh Basak BCILPUR CX GUS KOLKATA 

Choudha r
y 5 .: HALDIA 	................................................ 	- ........--• 

146 fIusi Das ALDIA CX CX,RANC _ 

147 jPtit Pabari Md ROLPUR CX 	 .. CUS KOLKATA 

148JTheodore B3r! BHUBANESH WAR - 1
; I 

CUS KOLKATA 	' I 

149 IMahender Singfl 	jRUHrAK CX.SONEPAI 	 INACEN, FARIDABAD 	j 

150 - l/, K. Kaul 	 LJALANDHARCX, CX. MEERUT 
I 	 AMRITAP 

151 Rama Kanta Das !DIBRUGARH CX. DIG 901 GUS KOLKATA 

152 IAvinash Mehta BHOPAL CX 	 JCX VADODARA 

153 noop Kumar IJODHPUR(JAIPUR) GUS. CX, CHANDIGARH 

Sabharwal (Prev)UDAIPUR  - 
154 . P. Sasikumar 	- 

Prahakad Singh Bisht 
MYSOREOX 
AMRITSAR CUS 155 CX, DELHI 

- (Prey ).,AMRITSAR 	 ____ j 

156 IK. Balasundaram 	i ISALEM CX, COONOOR 	 JçUS CHENNAI 

157 Vijay Raghunath 	" BHO PAL CX ICX VADODARA 
IA iaghrnare 	. 	• I 

158 Hansraj Shaiwan 1JAMNAGAR CUS OX, PUNE 

Mahajan j 
ISHILLONG (PREy.) 	 . CX. KOLKATA 159 JR. Lalngurauva 
GUS. SHILLONG I 

160 Buruda BHUBANESHWAR- CX. KOLKATA Pasarath 
IILSAMRAL.PL.JR  

161 K. V. Jose COIMBATORE CX 
VAPI CX  

CX, COCHIN 
CXAHMEDABAD 162 P. N, Balachandran 

163 Jagdish Prasad Meena AHMEDABAD 	 CX VADODARA 
III 	p.1rt..1R)c'APA 'IP'I  

164 3 Sivasubramaniam JP0HDCHERRYC  USCHEI\IL1I 

165 IP. V. Raapandi PONDICHERR'( CX CUSCHENNAI I 
166 U. Chandrasekran 	JMYSORE CX C'JS CHENNA! 

167 V. Rajappa 	,' 	1T'RUCHIRAPAW DORI . TRIC}IY (TUTICORIN) 

CX.tHANjAVUR 

liT 

I I' 

I 	 - 

S. 



33 lRvinda N1Ii Yadv C. 6 N.GWALIOR CX NAGPUR 
69 IT. Janardana Rao IMYSORE CX  US CHENNAI 
3 Hemen Goaoi 1SILIGIJRI CX CX KOLKATA 

171 G. Annadur 1MYSOP.E CX USP.), CHENNAI 
172 1 RaicIardrar MYSORECX  USCHENNAI  
173 Vjay Bahadur Slngh PUNCHKULA CX. '(AMUNA US (P), DELHI  

INAGAR  
174 I-'rtnrIer Sinrjh JPUNC Hk'.. L.A ('X 	Af\? 	ALA 10LIS I P) DELHI 	- 

175 Ashsh BJoy  Dutza 1SILIGURI CX.MALDA: CX SHILLONG 
76 G . Mathizhgan 'AMSHaPUR CX jCX, KOLKATA 

177 Padmanabhan IJAMSHEDPUR CX lOX MUMBAI - II 
Ravikumar Nair I 

1.7JDeboiit Bose BOLPUR CX.DURc-APUR 'CUS. KOLKATA 
179 Jag Ram Meena C. B. N., GWALIOR CX, JAIPUR 

......... -..-..-..- çn .... 

180 . ,  Dvakarar, Nair HYDERABAD - 	 . CX. COCHIN 
hVSFCIJNDERABAD ________________________ 

1 18 hndi Das Baiddya SHILLONGOX. & 	- 'CX, KOLKATA 
,-'i 	Ir' 	r'i 	i 	 I 
1LU.)flILLL)I\iL, 

182 A. Kalyanasunciararn IIIRUCHIRAPALLI CUS, CHENNAI 
CX KARAIKAL  

183 S. Jayakumar 	IILJTICORIN C.U.S. CX, COIMBATORE 
(PREV,)TUTICORIN 

184 S . B. Shinde 	 IDAMAN(VALSAD) CX OX NAGPUR 
165 shok Bhavan Das L.iIa AURANGABAD CX cx VA000ARA 
186 B S Bhanda 	 MEERUTORAQABAD NACEN DELHI 
157 

_ 
Ulhas Harjshchandra 	AURANGABAD CX NACEN MUMBAI 
Parab 

183 Ranjan Kumar Gosvarni DU3RUGARH CX CUS KOLKATA 
189 A . Kandaswamy TIRUPATI CX  GUS (P) CHENNAI 
190 P. Murugesan 	COI MBATORE CX CHENNAI 

CX POI.LACHI  
191 rjun Kishore Panda 	BHUBANESH WAR DO- CEI. JAMSHEDPUR 

ii 	,.MBr..trUrc 
192 G. Machuniung Kame; 	ISHILLONG (PREy.) CX KOLKATA 

ICUS. .SHILLONG  
13 Abdur Rauf Naik BOLPIR CX.ASANSOL 	 1CUS KOLKATA 
104 Rjveer Singh Rawat VAPI CX 	 11CX NAGPUR 
195 P. C. Sakaria 	IBELGAUM CX.HUBLI 	 jCX COCHIN 
196 Chandrakant Shivnarn PUNE - IIISOLAPUR 	 ICX VADODARA 

Path 
197 I. S. Sundera Rajan FIRUNELVELICX CXCHENNAI 
198 Iagdishchardra 

hakordas Dabhi 
BHO PAL CX SAGAR 	 1CX 
L 

VADODARA 

199 R,Bhaskaran 	ICHENNAI -IIIHOSUR 	 ICX VIZAG 
200 Bhagw-an Sngh 	JAIPUR CX CL'S DELHI 

hauhan  
201 
202 

S. Raja 	 CX 	 _______1CXBHOPAL 
P. E. MerzaVVaheedlLJGRCALicui 	.... 
K. R. Raman 	 GUNTUR CX.VIJAYAWADA 

-. 
CX COIMBATORE 203 

204 Ashok Kumar Kothari 	LUC KNOW 	 IóX 
-- 

JAIPUR 
CUS.G0RAKI1PUR  

205 T.G. Aflure 	 JBELGAU IVI ................... ..-.  

Jitendra Pratap Sinqh 	IDG, CEIVAPI 	 ICUS MUMBAI - I 206 
207 Rajni Kanta Mahapatra 	IHALD'A CX 	 JOX BHLIBANESHWAR 
203O. P. Mehar 	.- 	 IN DORE CX,RATLAM 	 JCX VADODARA 
209 ,Jndrajit Guha 	' DG, CEiSHILLONG 	 . KOLKATA 
210 Apalak Das 	 1SHILLONG CX & CUS CUS KOLKATA 

sHILL0I'JG 
CXCMATO1 211 R, Vishnu Das 	1COCHIN 

4 ,~~ 

, 



t 

— 

212  

,\d 	Iç 	I 	AiII 

K 	VS. Prasad 	CHEiCLS 

vi 1 \'..iL Lr\ IVI.)  

bGFi. CHENNAI 
213 Prabhjrt Sini Gu'i 	CANDGAR 	CX __________ 1fIDEI 
214 IL. Dogia 	 H,ANDGARH CX - DGRLJAMMU & KASHN1 ,11  
215 as. Meena 	 PAFN..CUS. (P) IDGRI, JAIPUR 
216 jPrashant Kumar 1AHMEDABAD CX 	, OGRI. AHMEDABAD 
217 IDR. T.Tiju _VZAG CX 	'' DGRLMUMBAI 218 
219 

J.S.Shanshaw1-jI- 
jasudev Bata yal 

_DG(VALiJATCNMUMBA_.
UGkI KULKATA 

1DGR__MUMBAI 
IKOLKAI'A CX 

I 220 8. umit K. Das DGR!. JAIPUR IDELHI CX 
221 

223 
224 

PankaDweth_ 
 

L.PVI.D .)I I v IL1 ')L4IL>LGr\lJIvI -  

1L__Vasu 
JBisvaiitSarkc 	'KOLKATA CX 

DGCEI,KANPL'R 
L1GLLI, ..,OA  
IDc.CE!__CHENNAI 
DGCFI. KOLKATA 

225 .2D.JohnsonR'krarzr __KOLKATA CX _DGCEI,MADURAI .1  
..4 iir 	I.Itc'UAn(-v Li. i\fl.DVvcII1Iy 	 _LII 	_'.. 	tI'4LLII 	_ VV/ThI'..I..../\ nvci 

ILJ'.J....L_l, 	__\.JI.JI"I __\L..L. -- 	- 

B.P. Sinha 	 DGCEL KOLKATA 
JDGCELBELGAUM - 

ISHILLONG CX 228 
229 A.P. Davis 	 DGOEI, CHENNA! CHENNAI CL'S. (F) 

231 
232 

•COCHINCX 

HarishKumar 	TC'.CBEC 
1BijoyKurnarTiru 	_KOLKATACUS 

- 
1cXRJGH! 

USDELHI 
JNACENKOLKATA 

.27 	JAvin.sh Pijshkrn fl C)(PEC kLJSDELHI 
24I2R. _AshokAsw 	_NAoEt!TAZAR!9AcH DELHI 

ICXMUMBAI_-I 
ICX MLIMRA1 	I 	 . I 

235 esh Pandey 	
. 

,'MUMBAIçUS L 
Bch2n Sincih 	MUMEAI - 	CUS 	 ' 

JR.K 
237 

Jhomman Singh 	MUMEA! -I GUS CX MUMBAI  

1

238 
239 S.B. Akshi 	 jMUMEA1 . 	GUS X MUMBAI 	i  

241 	_ 
240 lAshish Srivastava 	1MUMBA1 	I CLIS 

_ 
KS.Sanahu IMUMBA! - IICUS 

'CX MUMGAI - 	. 

_CXMUMBA!  
2421.c. B3ndodk2rIMUMBA!I!GUS _CXMUMBAI. I______________ 

_CAMuMBII 
244 JA Chandérshekhar 	IMUMBAI - II GUS 

Peddy 
lOX MtJMBAI - II 

L 

245 Iwardeep 

	

Singh 	'MUMA! .1 GUS, R.!'.A,D 

	

S.C. Pushkarna 	ESTAT DELHI 

 - 	i.4I 	\' 	- 	- 	- 

DELHI CX CLASS 'C' 

... 

CX DELHI 

CEST TDaI! 
249 \shima Baris '  DELHI CX ESTAT, DELHI 
2 

DC (VaIu, MUMBAI 	 lOX 
XMUMBAI - i 

MUMBA! -II 251 K.K. Katheria 
252 
253 

IirendraKumr 'II _.N1M 
K. S. Mishra 	 IMUMBA! 

LThc2  
- II CX 	 IDG (VALU.) MUM6A 

254 
255 

K. Urukundappa 
C. Mani 

DGICCE. CHENNAI 	 lOX 
CESTAT CHENNAI 	 ICUS 

CHENNA! 
CHENNAI 

256 
257 

A. Murdharan 	1 HE.NLt'JA!CUS 
P. Raja Kumar, KOLKATA GUS 

LDccHENNA1 
DG (VIG.) CHENNA 

258 B. Mohan 	 J6'S.A.FEGU.RDS. DELH! 

DELH! CX 	 - 
DGIGOE KOLKATA 

DC. (VIG.) DELHI 	- 

0G. ('v'IG.), KOLKATA 

259 
260 1P. 

R. K. Prashar 
K. Chaftopadhyay 

261 S. K. Bose 	 IKOLKAFALUS  
262 
263 

Fateh Sinah 	 1DG 
K. P. H. Paul 	Mohd. 

(VIG.)J LHI 	 ICX 
DGR!TR! C H y 

DELHI 	-________ 
P.ft4.I2f, 	............. 

/ 

16 



___________ ____ ___ 	 • 

264 'M. Mariivanan 	JNACEN CHENA JCUS CHENNAI 
12h5 N Venkata Raman 	j 	ANPtuP' GUS BANGALORE  

CUS BANGALORE I 26 N'. C. S. Swarny 	INACEN BANGALOR::1 
Ahmcd 	KO 	A, (jX (5 T1 CX CHANDJ('ARH 

C t da 	 DGCU 	KOLKAT?  0HUBANESHWA GX 
r269 ISatyendra  Mathuria 	ON REJOINiNG THE H DELHI CX 

I DEPARTMENT AFTER 
IRESIGNTNG FROM I P.S.  

270 'Sudhakar Mishra 	: U5_(P.SANAUL 	 1CXLUOKNOW 
271 Er 	EIrgo 	 l- ENNA CUSTCM 	. X COCHIN(NON 

I jENSfl vEj_ 
272 IMohd. Nazrul Islam 	KOLKATA (SlLIGURl CX JCX RANCHI (NON 

ISENSITIVE) 
273 Awn Chopra 	 MUMBA! CUSTOMS 	 lox AI1MEDA9ADNON 

SENSITIVE)  
274 D. Samuel Surendran 	IDGCEi. CHENNAI COIMBATORE CX (NON 
- .............. 	 ._._jjjj._ 

A_S.Meénalohani 	OG iVIG 	CHENNA  
T. R. Goj!hrn: 	NAOEt j CHENNA! 

........- .............. 
Gus c;HENNAI 
OX CHENN/\! 

275 
276 

All the officers rneritioned above should èe eiieved irtunediately and a corripliance report to this.eifect shouo e sent 
by the Chief Commissioner concerned to the undersigned by 27,0.20u5. This sluId be followed by a report containine 
status regarding assumption of charqe by the transferred officers against their new post which should reach the 
undersigned by Ii .07 2005 

With this order, all representations for oc'tIng and transfers. in the grade of Deputy Commissioner & Assistant 
Commissioner of Customs & Central Excise received to date stand disposed off 

R. K. Kiiit 
Deputy Secretary to the Government ot India 

0' 

'1,, 
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AD V1NCE COPY 

.10 
The Chairman. 
Central Board of Exci;e and Customs. 
North Block. 
New Delhi-i 10002. 

( ilIi'.)(I.!i I'i'(.)i.)(.i  

Respected Sir. 	 I 

Subject: Representation foi Staiv  ole 

Most respectiul lv I beg to s1!t)Ii'lit the following for your kind 

con sideration and favourabl action. 

That Sir. I am under order of transfer to Kolkata Central Excise vide 
office order No, 942005 dated 2! .6.05 issued under F.No. 22Q13/7..2005 Ad-Il 
by the Dv. Secretary.. Govt of India. 

That Sir. I am at present worLing as Assistant Commissioner. Central 
Excise, Nagaon Division under S'lidlong Central Excise Conimissionerate. 

That Sir. I am due for Suerannua1ion in November 2006 'and thereis only 
a small period of 1 yr 5  months left. of' service which I require for settlement of 
niv fiuinilv at Guwahati . Assain. '1'hcreire I require being present. iii Guwahati 
or narbv so as to enable me to perform the requisite \ork 

1. therekre. request your kind sell to retain me at niv present place ol 
posting at Naami Ceiititl Excise Di vislull under ShiLk.'n Central Excise 
Commissionerale \,hich isiearer to my borne to'n Gu\\'ahati or I may he posted 
at Guwahati my home loni 1 iicler Shi I Ion Central Excise ( om m issin nerii Ic so 

that I may be able to pertori i the req U s te v'uii J 'or ii .' seUl cinent ol' ni v i'eti red 
life. 

For this act o i' kind ness. I sh.ill h'nc\ er remai ii zrate liii to you 

Thaiiking 11101.1 

urs faithfully. 

(C.D.BAIDYA)2/ 

( 	 . 	 ASS ISTAN'1' CO MiSSIONER 	/ -- 
CENTRAL EXCI .E. NAGAON. 

cliii  -CO, 	 l(T('\1\iT'T) \T'i 
I 	I , 	'I '1 % I 	....,. 	 ' I S I 	I is. P  	1.1'..i 	I I 
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To. 
The Chief Commissioner. 

Customs & CetitralExcise. 
Shillong Zone. 

Sir. 
Subjcct:- Reinesentation for Stay of Transfer 

Most respectfully I beg to sttc that I am under order of transfer to 
Kolkata Central Excise vide office order No. 94!2005 dated 21.6.05 issued under 
F,No. 2201172005 Ad-Ii.bvhe.Dy; Secretary, Govt of India. 

As I am due for Superanuttation in November 2006 and there is onl' a 
small period of 1 vu 5 month.s Icti of SCF ¼ ice. I have' submitted a representation 
ftr stay of my transfer. 

Therefore. I request your kind honour not to relieve me till the disposal of 
my representation for retention. 

For this act of kindness. I shall I'oi'c er reinai n grateful to you. 

Thallking \'ott. 

Yours faithfully, 

( C.D.I34IDYA) 
ASSISTANT COMMISSIONER 
CENTRAL EXCISE. NAGAON. 

/6 

(ikQ_ - 



10. 
The Coniniissioiiei. 
Central Excise. 
Shill ong. 

Sir, 
Suhcct:- Representation for Stay of Transfer 

Most respectthlly. .1 beg to state. that I am under order of transièr to 
Kolk.ata Central Excise vide office order No. 942005 dated 2 1 .6.05 issued under 
F.No. 22013'7.20Q5 Ad-TI by the Dv. Sccretar. Govt of India. 

As I am due for S•iperannua tion in Novem ber 2006 and there is only a 
small period of 1 vu 5 mouths left of service. I have submitted aicpiesentaton 
for stay of my transfir. 

Thcrelorc. I request Our kiiJ honour not to rc!ic\ c we till the disposal of  
my representation lr reteii tiön 

For this act ot' k.iiidiies. I shall forever remain rateful to you. 

Tliankiui you. 

Yours faithfull\ 

- _-/-- 	- 

(RAiDYA) 
ASSISTANT COMMISSIONER 

XCISF. NIAGA()N 



j 	 CENTRAL ADMINISTRATIVE TRIBUNAL 	 U' 

GUWAHATI BENCH 

:y 
	 Original Application No 127/2005 

- 

/The H7i"ble Sri Justice G. Slvarajan, Vice-Chairman 

Theon'ble Sri K.V. Prahiadan, MminisftaUve Member, 

Smt. Kironmoyee Das 
Working as S u penn ten den t, 
Central Excise, Arnguri Range. 

Applic.nt 

By Advocates Mr.J.L. Sark.ar, Mr. A. Chaki-abarty. 

- Versus - 

The Union ofIndiaepresen ted by the 
/ 	"•-\ 	Secretary, Ministry f Finance, 

7 	\ DepartnientofCusns and Central Excise, 
/New Delhi Cr 

The Chief Commissioner, 
/- Customs and CenLra1 Excise, 

/ 	North Eastern Region, 	--- ,- - 

Shillong 	 - 

/ 	 :- 	•- 	Respondents  

By M. AX. Chaudhuri, Addi: .C:G.S.C. 

I 
/ 	•: 	

ORDER(ORL) 	S  

SI 1V\RATAN. .T. (V.0 	
1• 	

- 

The matter relates totranfer and postings of Officers in the 

Grade of Superintendent Group 'B' of Central Excise and Customs 

Deartrnent on rotation basis. 

2.: 	The applicant, is wdrking as Superintendent, Central Excise, 
1 . 	 . 	

.5. 	 'S... 

Aiigurl Range since Marcl 2003. Her husband is also working in the 

-. 5. . 	

., 	 -. 
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same department a n d . 
 Is posted at jorhat The hubon 	of th 

applicant while 	rki n ig as Superintendent at Soneri met wi a road \\", 

accident and surgery. Thereafter on the request of 

her husband she.was pDstLd at jorhat with effect from June 2003. It is 

stated that the htisband of the applicant is not yet completelY cured 

and he sbll neds care and attenbon of the family members The 

children of the applicant is 5dng in educaOfl8l institutions at 

Jorhat and are in mid session. 

The 	ti appliqat Is presentlY aggrieved by her 	
transfer from 

Division in Nagaland as 
Arnguri Prig iiAssarfl to DimapUr Customs  

per ordrs dated 3ànd 6June, 2005. 
- 

It is sttd. 
 that the transfer orders made in' June 2005 is 

against 	
for transfer contined in AnneXure - 

all the accepted normS 

A and B of the ep;licator1 and are made only to oblige certain 

c 	
'S u

perintendents out of turn and against the norms as could be seen 

j- 
 D order itself. According to from Annexure 	

the 8plicant apart from 

the violation of thé transfer norms even the well accepted policy of 

odetg husband and wife in the same station is violated 
8com m  

even though there was no public interest or exieflCieS of service 

other than bilge certain emplOYeeSt Is also sted that though 

a represetatlbn isified there is no response. . 

We have heard Sri J.L. Sarkar, learned counsel for the 

applicant 	d Sri 	
K. Chaudhuri, learned Mdl. .C.G.C. for the 

e represefltbon 
respondent We are of the view that since 

tl  

s ubmitted by th e a pplicant is pending before the second 
r espondent 

the admiSSiO1 sbge itself. 
this 8 ppliC3ti0fl cn be disposed of at  



4 

6. 	Norms for transfer b'f Group 'B' Officers in North East are 

contained in Annexure - A.Further, so fares the Central 'Excise and 

Customs deper.tment iscon'cerned the norms are stated inAnnexure 

B. As per Annexure- B a jperintendent Is entltle"d to continue In the•. 

same station for 4 to 6 yearscontiriuously. The applicant, does not 

appear to have continuous service in the same station for 4 to 6 

only 2 years and odd That apart, the husband and wife years bu  

being government employees working in the same department are 

entitled to be accommodated in the same station unless any public 

interest or exigency of service warrant ptherwise (See Bank of India 

VJagjft Singh Mehta AiR 192 SC 519). If the transfer is made in 

public interest and for adiiiinistrUXe jeasons the Courts would not 

interfere since there will be complete chaos in the administration 

which would not be conducive to public interest. The proper course 

the affected party is to file representation before the higher 

...thority and it is for that authority to pass eppropriae orders. 

.) 

• In the instant case the transfer orders shows that ".. these 

transfers are not made In public Interest : or  theexigencies of 

Administrabon Annexure D order shows that the said order was the 

result of representation's •ihade by certain Superintendents. Itis not 

clear whether any ,rehresentations were invited from the 

Superintendents for transfer so as to say 1 that 'no further 

representations will, be entertained unless the officers join their new 

places of postings. :. 

U. 	We, primo facie, fl that the impugned order were passed 

without considering the Q'iidlii1 es rather, throwing the guidelines to 

NJ 



: 0  

ind. 4
Wedô not wish totote more since the application is being 

disposed of at the admission stoge itself. 	- 

nd 

9 	Since the applicant haS filed a representation before the 2 

viil consider 
respondent the said au thority 	

the same and pass 

a ppropriate orders 
keeping in mind the guidelinesi the observation 

made hereinabove and in accordance with law within a period of one 

f1 this order. 0  Since the applicant 
month from the dateof receipt o  

is directed to file 
wants to su pplement the represent0n she  

a
ddtofl8l rpreSeflt LOPY of the gudelineS Mnexure A & 

B t the 2n d respondent wthiin one week from today This order wili 

/ 

	

	

afl is not relieved 
also be sent alongwlth for. compliance If the applic  

0 	

•0 

/ - 	

lI this day she will be reined in the present post till the disposal of 

Tt 	

to  

U 	 .e applicaU08 5  directed herein above. 

Th3 iS sp 5ab08t___— __a 
VJCE CHA1R$ 

	

- 	
N 

- sd/rcnen (A) 

	

- 	 :-. 

• 	

0 

Q(j:er (.1) 	 I 

	

C.A. 7 	s? 	VC1I 	- 	
- 

(I/JlIJ/LUi 

c 

4 
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/ 
Uhl 

1 ENTLM T  
IJBU 

Origin ApplicationS No. 12905 130/2005s j31P005 and 

- 	
a136RP°5 

Da 	

14th  Day oijune, 

	

0f Order 1ThiS  the 	
20O5 

T HON'B 	
JUSflCE G SiVARNa CE 

1 ShrI Gangadh Das 
(O129RO°S) 

2 ShrI N1t 	
Nandi (O130005) 

ShrI K.Ka 	
(o 	

R 1.31 0O 5) 	 . . 	. 	

.. 	. 

Shr Madhu Sudan Tyagi (O1360°S) 
	

.: 2..... 

l the appli 	
're worn aSuPeni 

endet . 	. 

under different 
ra

nges f Cflal Excise, GuWQh8 
	... Applln 

• BYV0c.rh3S 	
for lI the App1tc0fl 

M  

VersUS 

1 Un1ofl Of Indl, repr sent 
	by• 	• 

the Secrete1 MiniS 	
of Fin 	 .... - 

• 	
Depare of Customs & Cefl8l Ecise, 

. 	

S 

New Delhi. 

2. Th e C 0mm 0n ' 
customs& Cen8i Excise, 

• 	North Eastern Regiofli 	

• 

- 5hulong 	

esponde 

By Mr kK Chaudhudi Addi C GS C In OAN0 129/05 & 130/05 
Mr M Uhmed, Addi C G S C In O No 131/05 & 

136105 

In ll these cases 
th appiica 	chalieflg4 the prop 	

Of the 

ansfer orders . dated 
3.8.2005 and 6.6.2005 isued by the 

Commissioner of Centr8 Excise end 
CuSt01s. Apart from their 

	

- 	 I 

lndtvldU 	
rcUmst 	ord1 	to them these orders are passed 

• 	
in patent viola0fl of theC 	

norms regardi 	
ansf of Group 

13 emplOY 	

con 3ined .i AnnereS A endB itIs the conteflon of 

• th e 0pp1lcaL 	that theC orde 	have been lssued 	
th the sole 

N  

purp
119111g 	ceilU 	Super 

ose of 0b 	

by 50 i c ith g i 

- 



) 	
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representations from 	them. IL is 	also 	stated 	that persons like the 
\• 

applicants are not affoded an opportunity to make representations \\. 
before the Commissioner in regard to their peculiar circumstances. It 

Is 	stated 	that 	the 	applicant 	In 	O.ANo.13012005 	is 	undergoIn 

treatment for serious ailments and In 0A131/2005 the mother of the 

applicant Is undergoing treatment for cancer and that there Is only 

one Cancer Institute for treatment in Cuwahati for theentireNoth 

East Region. IL is their. grievance that the applicants were never 

• 	Informed of the lntnUa 	of t±e respondents to effect transfers and 

postings during the month of June contrary to the well accepted 

norms that transfers and postings of Group B officers will be effected 

thLesLby 3tJy of each 

year. It is also their.contention that as per the norms prescribed in 

Annexure-A and B, particularly Annexure B where it is specifically 

stated that the normal tenure of Superintendent in' a particular station 

Is for a coribnuous period of 4 to 6 years and that without any valid 

reason the appllcnts, who have not conipleted more than 2 to 3 years 

have been transferred out.from Guwahati: to distant places without. 

their volition. . . 

• 	2. 	I have head Mrj.L.Sakar, learned consei appearing for the 

applicants and Mr A.K Chiudhuri and Mr M U.Ahmed, learned 

Mdl.C.G.S..Cs for the 	pond.ents Mr Sarkar Pointed out .that the 

impugned transfçr ordes cankiot be sustained forthe sole reason that .............. 
these orders are passed iii Lhemonth ofJune,when the children of the 

• .. 	 •: 	 •--- ;.•-' 	 r.. 	 -. L 	 'T 

• 	. applicants are in the rnidacademic session of their studies. Counsel 

submits that these orde -s have been issued at this late hour only to 

oblige certain Superiritendents in the deparbiien.t by getting 

representations from thorn. Counsel also submits; that the transfer 



) . 	

3 

ders re passed in 
patfl viOl8b9fl of the well 

8càe pd normS 

contained in Anneres A& B which are'm8 
	with mala fide 

' 	
tenUOfl. Counse als-dr. y attention to the order dated 3.6.2005, 

from which it Is seen that 
putSUeflt to rePres 	

ad by more 

than 20 superintde 	
they have been transferr to places of their 

c;choiCe and 'It Is steted that they are not 
entided to TA since the 

eir reqUeS Counsel 
transfers were made as per th 

	
submI that no 

tther proof t required to esteblI niala fldes In the 
m att& 

kK Chaudhurl, learned 
Mu 

C G S C on the other li nd 

The 
Ality in the tr ansfer orders.  

submitted that there is, flu 

• 	 of execut 
guidelines issued In the for 	

ive orders will not stand In the 

way of the responden 
e ffe

dflg transfers in public interest or in the 

	

e)dgeflCteS of the arnin1sb0 	
di ng  0Ufl 	also submi that 

• 	

in transfer matters and it is for the 

this Tribunal Will not inrfere  

• epplicafltSi if they are 
a
g;grievedi to make represe n before the 

• .:.;;respondents ,,  

4 	
I have considered the rtvel submiss1O 	

sIOfl Bench of this A Di  

1'i 

•TribUfl 	had Cc8Sl0fl to consider' the 	alleflge to the ve 	same 

transfer orders in 0Al2W005 and 
	

nton 13 62005 

Directl0 	
was issued ' 'to" 

th e  responde 	
to consider the 

• 	
th 9pplicaflt, .therin n the light of the 

represent0n made by"  •:1 	
\ ; 

• 	

her from the present place until the 

guidelines and also  

• 	rep:esentati0n 	
dispoed 'f. The guidelines clearly show that the 

transfer orders are to'b issued only in the mofl 
	fDeC,er and as 

	

far as p o sible be1ore3.i 	
of ach,Ye and such a norm was 

xed only to take car o 
f the i n terest of the children of the officers 

who are 5dn'g in dUCti0n 	
institutiaflS and not to affect their 

studte adverse\Y. In these cases it is specffiC8llY 
averred by the 

/9 / 
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11!)pUCuI1L 	thai. Lliclr 	cIIil(lr(ln 	arc 	Il'(I(lylhIj 	In 	thci 	o(lhIcnhIc)nnl 

institutions and they are in the mid academic session. That apart. 

Anneiures A & .B guicIlins would show that Superintendents of the 

Customs, and Central Excise department will normally have a 

COriLInUOUS service ln'e particular station'for 4' to 8 years. In these r. 	 '',, 	
0 

norms are seen violated and the only reason 

for dèparung from the aforesaid well accepted norms I could gather 

from the impugned orders is that representations made by the certain 
• 	

Superjntende n  were considered and transfers' 'are effected to suit 
- 	

•0 

• theirconvenience. Toput it differently there was no public interest 
bu 

norThriy e.dgeqcies of service involved In these transfers Though 

normally' guidelines issued by way of execuve orders may not have 

any binding effect An the absence of any public interest or 

administrative, exigencies, the responden are' bound to make 

transfers and postings on the linesof the guidelines issued that to 

/ 	 after due discussions deliberations with the As sociaUonof employees. 

In th' insnt case It '1 seed thn 	 L - 	....  	 made 

.representations against the trasfer/posung'order dated3.6.2005 and 

no 'nterirn orders haqe beer passed thereon In view of the alleged 

violation of the.''ujdeJ1nes particularly, those discussed hereinabove,. 
'-JL)" 	

:.: 	 •.: 	- 	•, 	....... 
the. concerned respondent namely, the Chief Commissioner of 

-. 	. 	.. 	. 
Customs and Centr 4ai Excise will consider the representebons made by 

the epplicnt with reernce to the guidelines (Annexijres A & B) and 

the observations made hereinabove aiid take a decision thereon 

within a perIci of'one monti-I frc the dat o}' receipt copy of this 

order if the applicants want to supplement the representations they 

are free Lo.do so within a period of one week from today. The Chief 

Commissioner, CcnLrJ and Customs shall considr the 
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Individual representations submitted by the applicants as directed 

above and pessa reasoned order In the meantime, f the applicants 
Aj 

have not so far been éIved from the respective post held by them 

they will be allowed to continue In the said post and some place until 

a decision is taken asdifected above. . 	
..: :•--- 

The O.Ac are dlpbsed of eccordingly. 

	

• - - 	The applicants siil produce this order alongwith the additional 

representation to be made within one week from today to the 

respondents.  

.... 	 - 	 si/VICE Q-AI?AN 

II 	- 	-.• . 	 - 	. . 	- - 

	

- 	r 	 • 	 -- 	. 

• 	
%\ 	

) .. . 	 . 	 - 

• 	 • .j - ,: 

bp 	 i 

- - 	 * - 	 - 	 - - 	 - 

pg 	 - 
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• 	

. 	 . 	 •. . 	 •. 	 . 	 • 	 • 	

•.•. 	
.. 	 :j 	•. 

Date of Order: This 1.110 1.I1 day ol Jtiiit 2005. 

The Hon'b!e Justice Shri C. Sivarajaii, Vicc-Cliairinwi 

..... 	•. 	•• 	.. 
l'he Hon'ble Shri K V Prchkidau, AdinuiitrnLivS Mcinhc'r 

Sun Gaigongdin Panmel 

• 	Additional Commissioner, 	.. 	

.. 

Customs Preventive Corn missionerate, 
• 	N.E.R Shillong. 	 : 	....Appticant 

ByMvocates MrJ.L.Sarknr and Mr S. Nalh. 

versus- 

Union of India, represented by the 
Secretary (Revenue), 	

-- 

Ministry of Finance, 

Q 
Departmentof Revenue, 
North Block, New Delhi. 

Central Board of Excise & Customs 	.: 

(lhroug its Chairman) 	 . 
North Block, New Delhi. 	. 

' 	. n'  

Customs & Central Excise 	. 
Shillong Zone, 	 . 	. 	. 	.-.- 
Crescens Building, 	 . ... . 
M.G. Rond, Shullou'j-1 . 

	

4. 	Commissioner of Cutoms (F) • 	•• 	- 
North Eastern Region, 	 . •. 
Customs House, 
110-MG Road, Shillong. 	 .• . •. ... RespxmdemLs 

By Advocate Mr kK. Chaudhuni, Addi. C.G.S.C. 

/ 



	

2 . 	 .. 	 -. 	 . 	
. 

	

•I , . 

0 fl 1) F R 	 • 	 •• 

•.A.• 	\.\t 

CV.CA 

	

- 	
,1• 

The 	tiI)l)IICL1Ii1 	is 	vtii'kIiij 	ii' 	i\iltlilitiiiil 	tLIiiIiii•.•.liui't , 

Custoiiis 	1>rcvenLivc 	(oIILIiiiioII't:it, 	 ilIniiq 

I11.3.2002. Mier, coit 	ktiiij liii 	yai 	id ti vii 	hi Iii.' ihu Its 

Eastern Region, pursunuL W option c died for by the Can Ira! Boird ()i 

Excise and Customs, the applicant submitted option on 27.4.2005 

(,&nnexure C) for retention in Lite same station, i e Shillong foi at 

least one year since his son is in Lite middle of the acadcniic ytar. 

• 

	

	the grievance of the applicant lii at içj noriuci 1hc. said opt.mn, I hi' 

applicant has now been transferred to Kolkala Corn nnCraI.'. 
- 	

- C 	 - 

• 	2. 	•••. 	
Mr J.L. Sarkar, learned coiiiisel for1heQj)plkant;SUbr1iilS 

that since the applicant's son is studying at Shillong and is in tlu 

/ 	
middle of the academic yenr he reqiic'sLecl For his releniion at Sh illonj 

:r, 	
•1i/\ itqlf at least for one year and without: consideriiicj tin.' said rsqtn';l 

\ , 	

. 	e imugnedórder was passed. •: ,: :.:....:.: ... 	 . •., 

r • •.. 	 . 	 . 	 . • 	 . 	 .. 	 .•. 	 •• . - 

We have also heard Mr A.K. Chaudhuri, .IearJiC(l AddI. 

C.G.S.C. for the respondents. 
 

Since the option cxercis'd by the applicant in AnnextireC 

is not seen considered and since the un ptiçjiid hrder was passed by 

considering the representations of various other persons, we arc 1 0  

the view that the respondents are to be directed to consider th cs 

of the applicant also. For iii e said pu rpose, we direct. Lho apphira iii It 

rn ake a representation with reference to Anti CXLI re-C op lion with itt 

period of Len days from today before the respondent No.! . If such a 

representation is filed the rcspOfl(ICII t No.1 will cs:snsider the same mid 

pass apj)ropriate orders within a period of six week; LIU1IC;1111r. lh 

11 
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pp lican I will jrodti cc Lh is order LIIOII g with th rp ren muon l)c(or 

the respondent No.1 for compliance. If the opplicnuon is filed within 

the time specified above, the respondents will retain the applicant in 

the presenplace till the disposal of the representalion direct:ed to be 

filed hereinabove. 

The 
.\.Je Trib, 	. 	

O.A. is accordingly disposed of. 	.
.. 

:LIULh:i% ~ 

c1It1ti 
¶I 

SctiOr ofJtcer ( I 

C.A. Ti 	
•t 

I 
•1 
I, 

I 
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I IN I'lly, C1JNTflAL A.DM1NJSTRATl 	TJUBUNAJ-, 

QUHTLJJ 

Original Application No44 of 200 , 

DoLefdeIS12fl This the 15 "  day ofJune 2005 

A 	 • 

The Hon'bIeJUsbCe Shri G Sivarajan, ViceChairm8fl 

- 	

-- 	 c 	 ç 

The,{on'ble Shri KV Prahiadan, Admrnlstjrative Membr 

Mr. Chalhen1Um Songate 
5/o Hrang thaflkhum  
J ointCommiSSlofler............ • 	•• 	. 
Central Excise, Shillong 	

ApIicant 

By Advocates MrJ.L. Sarkar and Mr S. Nath. 	 •. 

- 	Versus 	. 	. 	 ... 	.. 

1 	Union of India, represented by the 
Secretary, 	

I 

Ministry of Finance, 
D e p ar ent01Revee1 	 . . 	. . . 
NewIJlhi. 	. 	 • 	 . 

The Chairman 
CBEC, 	 - 	

4 

.................................................................

r•- 

DeparLfl1eflt0fRevee 
North Block, New Delhi 	

,, 

7tIVoN 	The Depuly Secrelary (AD-U) 

\ 	cBEc; 	 .: 	•. 	 . 

.-• 	 . 	 . 	. .Departmeflt0fRee1 	. 

} 

Ministry of Finance, 
t o f d,New De1hr 

The Chief Commissioner, 	
. 	• 

Central Excise & Customs (East Zone) 

• 	

; 

Shlong. 	.. . 	 . 	

J• 	 i:-Res5ofldeI1 ts 
U  

By Advocate Mi M.U. Ahmed, Addi. C.G.S.C.  



AL&1 

The matter r&ates to the transfer and postilig of Joint 

ommiSSi0 	
the CustomS and Central Excise DepartifleIt ol the 

- 	 ' I  'iL•• - 
Central Governmellt. The applicant 1s Joint Comrnissiqfler, Cust0!S 

PieventiVe ComrriSSi0fl.te, N.E.. and postec 
at ShWo'9 	nce  

October 2002. He is ag grieved by his transfr frôni Shillong to 

Kolkata as per order 
dated 10.6.2005 (MneXUr). It is the case of 

• 

 and 7 year 
the appliC0flt that his children aged 5 yers 

	
.ar studying 

• I Megha10Y Ste Police Public School, Shillong and tht if the 
;•j 	-.-- 	. 

point of tirntt 
transfer is effected at this 	

will a dverSejY lIed the 

• 	
t' 	

educaOfl of his children. Further, it is stated that the 
appliC8flh' wife 

d at Shillng 

' 	'' 	l Government emploYCO ul is pos 
is Group 	

te 
A Centra 	

m  

is to accommod both 

and that the policy of 
the Government  

husband end wife in the same station 
as far as prac1icab i is also 

stated that the appliCant had exercised his 
opLiOfl to con tifluc II ihe 

d tIatby ignoring 
North Eastern Region for at least one more year 

an  

all these espon a passc4tmP9 transfer order 

only to oblige certain officers who lia 'd' made rePreSefltb 0 fl 5 . 	'.' 

1ronSfO 	their place of choice., 

2. 	
We have heard Mr J.L. Sarkar; learnedC1flS0l 

for the 

applicaflt and Mr M.U. Ahed, learned Addi.. C.G..C. (or the 

respond It is not clear as 
to whether the responden had offered 

an oppp(tafl1 
to make representation to all the 

0it:crS in iho post of 

• 	
Joint Colln ssioner. However, it is seen that 1h 

	ugned o rdCrs ar 

•..•. 	
.:.. 
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ssed main1Y on the basis of repreSefltb0 	
made by some 

. 	

of the 

J 
oint  Comm issioners. ...  

Taking into account all the circumses we dieCt the 
3.  

appliCant to make 
repreefl 0 ., 

...rethe respondent 

No/f0r the relief sought for in this 
app i ication within a period of ten 

days from today. If any such repreSentb0fl is bled the respondent 

No.1 will dispose of the same in accrd8fl 
	with law within a period 

of six weeks 1hcreflC If the 
a ppllccflt has iiot: so far been rcliCv 

% nt post till orders are 
he would be allawd to continue in the prese  

passed on his repreSeflb0n to be 1ed as directed herein now, if the 

applicant does not 	
e the represlutatiohl in time 	

the , cert i11lY 

m 	e 

law. The a pplicant 
den are free to proceed 

according to 
respon 	

will 

• 

 e5en tb0hl for co 
produce this order &ongvith the repr

mpIi31 

	

The a ppliC8U0fl is 0cordiuglY disposed of. - 	- 

 MC 

( 

CC 

( 	

s d/ 

H.. 

Office' (J) 

C.A. T. G'W"A Ti fl.4NCI1 
(XI.S 

01. 


